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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
(DEPARTMENT OF JUSTICE)

Jus -

RAJYA SABHA
UNSTARRED QUESTION NO. 448

T0 BE ANSWERED ON FRIDAY, THE 11™ JULY 2012
Central funding for setting up of Fast Track Courts
448. DR. R. LAKSHMANAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether Governmant has any plan to restart Central funding
for setting up of Fast Track Courts {FTCs) in Statas which
wasz done away in the year 2011; if so, the details theraof;

{b} whethar Government would extend strategic and financial
help to States to set up Fast Track Courts particularly when
States have been asked to set up such Courts for trial of
rape cases as well as offences against women, children,
differently abled persons, senior citizens and marginalized
sections of the society; and

{c} if so, the steps taken by Government in this regard?

ANSWER
MINISTER OF LAW & JUSTICE AND
COMMUMNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a) Mo, Sir.

(b}&({c): The Central Government has decided to provide funds
on a matching basis upte 31.03.2015 from the 13* Finance
Commission Award for salaries of the 10% additional positions of
Judges being created in the subordinate Judiciary following the
direction of Supreme GCourt in the case of Brij Mohan Lal Vs.
Union of India. The State Governments and Chief Justices of High
Courts have been requestad that they may utilise these positions
for creation of Fast Track Couris also.



In the Confarance of Chief Ministers and Chisf Justices held
in Mewr Delhl on 77 Aprll, 2013, It has been rescived that the
State Governments shall, in consultation with the Chief Justices
of the respective High Courts, take necessary steps to establish
suitablea numbar of Fast Track Courts relating to offences against
womean, children, differently abled persons, senior citizenz and
marginalized sections of the soclety and provide adsquate funds
for the purpose of creating and continuing Fast Track Courts.



GOVERNMENT OF INDI A

o MINISTRY OF LAW & JUSTICE
D Iifle DEPARTMENT OF JUSTICK

RAIYA SABIA
UNSTARRED QUESTION NO).449
1O BE ANSWERED ON 11.07.2014
Vacancies of Supreme Conrd Judlpey
Y9, SHRI P. RAJEEVE:
Will the Minister of LAW AND JLUSTICE be pleased 1o ste:

(a) the number of vacancies af judpes that exist in Bupremse Court uf the country;

L) whether Government has falen Ay steps do Fill these vacancies, if sa, the deails
thersar?

leh whether the eollesium has sbimitted any panel of lawerers and High Court Judpes
for elevation o the Sy premg Cuure:

1) 1 =0, whether Government fus accepled these proposels: ancd

tel if not. the reusons 1o reiccling any of these names”

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHRTRAVI SHANKAR FIEASALY)

fal and (k) 0 Against a sasctioned strengriy ol 31 judges incloding that of  Chief Justice of
India, there are 27 judges in Position as an £.7.2014, leaving 4 vacuancies of Judges wr be filled
up in Supremc Court. Pursuane to the Supreme Couet Judement of 1993, the entire provess of
initiation ol proposal for sppointment ol Judges in the Supreme Courr rests with the Chiel lustice
of ldis. The recommendations al” the Collegium headed by the Chiel lustice of Indiz are
precessad by the Government, as and when they are received.

el de] o The Supreme Courr Collegivm vide minutes of s meeting held on May (06, 2014,

had recommended the appaintment of  Chiel Justices of Caleutis and Orissa High Courts und



two senior Advacales as ludges of the Supreme Cougt ot India.  While Appintment for three
Judees was notified op 25™ Tune, 2004, name of one Seniny Advocale was relerred back w the

supreme Courl for re-consideration by the Collegium.

Subscquently, the Chict Justice of Inchia

has intormed that the sajd senior Advocate has withdmwn his cansent for appaintment as g Judge

of the Supreme Court.



BOVERNMENT OF INDIA
A MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 450
TO BE ANSWERED ON FRIDAY, THE 11™ JULY, 2014
Construction of court complex and residential accommedatian in Chhattisgarh

450. SHRI MOTILAL VORA:
WWill the Minister of LA AND JUSTICE be pleased 1o state:

ia} whether Government of Chhattizgarh has sent letters in May, 2013 and August,
2013 under LCentrally Sponsored Scheme (G55} for making available a fund of Bs.
3340 86 lacs for completion of under construction court complex and residential
accommodations for judicial officers in the vear 2012-13;

b} if 5o, Government's reaction thereto:

(c) By when the required funds will be made available for canstruchion of court complex
and residential accommodations for judicial officers. ard

idy the reasens behind delay in disbursement of the abovesaid fund?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
{SHRI RAVI SHANKAR PRASAD)

(aitoid):  Development of infrastructure facilities for Judiciary s the primary
responsibility of the State Governments. However. in arder to augment the resources of
the State Govemments, a Centrally Spansored Schems (CSS) far Cevelopment of
infrastructure Facilities for Judiciary has been in operation since 1993-94. On receipt of
the complete proposals from the State Governments including utilization certificates for
the funds released earlier necessary financial assistance is sanctioned to the State
Governments in terms of the guidslines of the scheme.

The State Government of Chhattisgarh had been released an amaunt of Rs. 50
crores under the scheme of which Rs. 2097 crores was released in 2011-12 The
proposals for release of further financial assistance were received from the State
Government in 2013-14, howaver, the State Gavernment had not furnished the
utilization cerificate for the entire amount sanctioned in 2011-12  The State
Government has recently furnished a repart an physical and financial progress  of
projects under the Scheme based on which a sanction arder has heen issued !v.-ur1
release of further grant of Rs. 21.76 crore to State Government of Chhattisgarh on 8

July, 2014,
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M GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION MNOC. 451
TO BE ANSWERED ON FRIDAY, THE 11™ JuLY, 2014
Pendency of court cases and shortage of judicial staff
451, SHRIMOTILAL VORA:
Will the Minister of LAY AND JUSTICE be pleased to state-
ia} whathe_r Government has noticed the report of the Parliamentary Committee as
per which more than 2 crare 68 lakh CAses are lying pending in the lower courts of
~ the country and there is 3 shortage of more than 3000 judicial staff
(b) if s0, the recommendations of the Committee regarding the cases pending in the
lower colrts:
(c) the reaction of the Govermnment th ereto; and

id) whether Government would take steps 1o address this prablem by setting up “Fast
Track Courts” acrozs the country?

ANSWER
MIMISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAV| SHANKAR PRASAD)
{a) to {d): Department Related Farliamentary Slanding Committee on Personnel,

Public Grievances, Law and Justice in itz 67 Repart has observed that there are 3
large number of pending cases and shertage of judicial personnel in subordinate courds.
The Committae is of the view that both these iscuss are closely related to each other
The Committee hag inter-alia recommended that recruitment and training of judicial
personnel and subordinate staff may help in reducing the pendency of cases.

The Government has taken up this matler with the High Courts and State
Governments requesting them to aperationalise all sanctioned courts by filling up vacant
posts of judicial officers.  They have also been reguested to organize Pendency
Reduction Campaigns and Meaga Lok Adalats to reduce the pandency of cases in
courts.  Regular fraining programmes of judicial officers and other court functionaries
boln at induction level and during in-service training are beirg held at National Judicial
Academy and State Judicial Academies.

High Courts { State Governments have also been reguested to set up Fast
rack Cours for trial of cases relating to crime against wamen, children, differently-
ahled persons, senior citizens and marginalised sections of socisty.
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GOVERNMENT OF INDIA

Despe (e
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NGO, 452
TO BE ANSWERED ON FRIDAY THE 11.07.2014
Retirement age of High Court Judges
452. SHRI H. K. DUA:
Wil the Minister of LAW AND JUSTICE be pleased to state:
{a) whethn_ar Governrnent is aware of the suggestion made by a former Chief Jusfice
favouring a fixed tanure for the Chief Justice of India. if 50, whather Sovernmeant
Is going to accepl the suggestian:
(b) by when Government would bring forward a Bill to raise the refirernent age of
High Caurt Judges from 62 years to 65 YEArs as nas been recommended by the

Standing Committee for Law and Justice: and

it} whether there ara plans to raize the retirement age of Supreme Court judges
also?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(@} Mo proposal has been recaived from the fomer Chief Justice of India for a fixed
tenure for the Chief Justice of India.

iby  The Canstitution {Cne Hundred and Fourteenth Amendment) Bill, 2010 for
increasing the retirement age of High Court Judges from 62 years o 85 years was
ntroduced in the Lok Sabha an 25.08.2010. Howevear, the Bill could not ke considersd
in the Parliament. With the disselution of the 15™ Lok Sabha the Bill has l[apzod.

(c} There is no proposal for increasing the retirement ags of Supreme Court Judges

L8



GOVERNMENT OF INDIA

PHT 'r“"'.
MINISTRY OF Law AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 453
TO BE ANSWERED ON FRIDAY, THE 11™ JuLY, 2014

Pending rape cases in High Court of Andhra Pradesh
453. BHRI C. M, RAMESH:

Will the Minister of LAW AND JUSTICE be pleased to stafe-

{a) whether it is a fact that 200 FApe cases are pending in the High Caurt of Andhra
Pradesh:
(B} if 20, the details of cases which are pending for mare than five ten and fiftzen
Years and the reasons for such Penrdency; and
ic) the special efforts Government is making to ensure that EVENY rape case is
dispused of in one yaar?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
{SHRI RAVI SHANKAR PRASAD)

ial and (b): As per the infommation made availabla by High Court of Andhra Pradesh
302 Crminal Appeal Cases and 4 40 Criminal Revision Cases relating to Rape Cases
are pending as on 07.07 2014 in the High Caourt of Andhra Pradesh. 74 Criminal Appeal
Cases and 56 Criminal Reyision Cases are pending for over five years. The pendency
I3 on account of high institution of cases vis-g-vis working strength of judges in the High
Court.

{c): In order to expedite the trial of criminal cases, in general. and for certain senous
offences relating to crime against women, in particular. Section 209 af the Code of
Crirminal Procedure. 1973, inter alis, provides that in every enquiry ar trial proceedings
shall be held as expedifiously as possible, and in particular, when examinalion of
witnesses has once begun, the same shall be continued from day-to-day until all the
witnesses in attendance have been examined, and uniess the cowt finds the
adjournment of the same beyond the follewing day o be necessary for reasons to be
recorded.  This Section has further been amended through the Criminal Law
tAmendment) Act, 2013 to previde that when the inquiry or trial reflates to an oHence
under Section 376, Section 378 A. Sestion 376 B. Section 376 C ar Section 276 D of
the Indian Penal Cods, the inquiry or trial shall, as far as possible be completed within a
period of twe maonths from the date of filing of the charge-sheet. The Government an its
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)Y GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
STARRED QUESTION NO. -161
TO BE ANSWERED ON FRIDAY, THE 18™ JuLY, 2014

Pendency of cases in High Courts
181, BHRI PRAMOD TIwag!:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that the numbar
increased remendously over the pa
b} if so, the details thereat: and

) the measures being iniated by Governrment ¥ clear the backiog of pending
cases?

of cases pending in various High Courts has
st few years:

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION

TECHNOLOGY
(SHRI RAYI SHANKAR PRASAD)

tal toic): A Statement iz laid on the Table of the House.

10



___’_‘———___‘___

STATEMENT REFERRED T IN REPLY TO PARTS Fa! to {c} of RAJYA SABHA
STARRED QUESTION NO. “181 FOR ANSWER ON 18 JULY, 2014,

requirements of additional court room infrastruciure, staff and budgets. Specific
propasals in respect of the High Courts of Delki, Himachal Fradesh, Jammu & Fashmir,
Madhya Pradesh and Funjath & Haryana have been received from the State
Governments, and appraved by the Hon'ble Chisf Justice of India, In the case of the
other High Courts, the State Govemments have been reminded to expedite their
CONCurrence,

Further. emphasiz iz alzo being laid on filling up of existing and anticipated
vacancies of Judges in High Courts. The attention of Chief Justices of High Courts has
alzo been drawn ta the exisling vacancies, as also the vacancies likely to arise aut of
retirements aver the next three ¥ears, and they have heen requested to expedite the
processes for appointment of Judges. Filling of these vacancies will contribute o the
reduction in the pendency of cases in the High Courts,

A e O oy e
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_ Annex
?tatement refarred o in Rajya Sabha Starred Questmn No. *161 regarding
Pendency of cases in High Courts™ for reply on 1a% July 2014

Pendency of Cases in High Courts in 2013

| | Name of High Court TPendency of Cases |
Sy |as on 31.12.2013 |

|‘ _| Allahabad T 1043388 |
| Andhra Pradesh | 232459 |

| 3| Bombay T 34?33?_"
4  Calcutta ! 280006

5 | Delni 4652

6 | Gujatat §1953

7| Gauhati 40812 |

| 8| Himachal Pradesh | 60073 |
8 Jammu &Kashmir | 83038 |

| 10| Karnataka 1EIEE|?-'E|
11 Kerala 132159
|12 | Madras 557479 |
13 | Madhya Pradesh 261611
14 | Orisza 205822 |
15 | Patna _ 132155
1% | Punjakb & Harvana EEEE?EH
17 | Rajasthan 307640
18 | Sikkim 120
18 | Uttarakhand 20886
20 | Chhattizgarh 4111:35!_
21 | Jharkhand 72958
22 | Tripura® 5534
33 Manipur 3-5;&
24 | Meghalya® 1189 |
- 1Total 4462705 |

"Operationalization of 3 new High Courts was notified on 23" March 2013

dddrd bt A v A A A
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| GOYERNMENT OF INDIA
Pesp Cide MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICT

RAJYA SAHHA
UNSTARNED OUESTION Nix 1151
T RE ANSWERED O LH07. 20014
Vacancics in Supreme Court gnd Hizh Courts
FIS1. SITH] SHANTARAM NALK:
Will the Minister ot LA W AN JT1S [ICE ke pleased st

tFr the number of vacancics in the post ol judges in Supreme Cauet and varinos High
Ulourta, 81 present:
(g} by when Government proposes to [l these PaaLs; and
) the veasons lur these pasts lving vacant along with details thersars
ANSWELR
MINISTER OF LAW AND IUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOWGY

(SITRI RAVI SHANK AR PPRASAD)

ia): The Statement shuwing the vacanvies of iudges in the Supreme Courl of India and the
High Courts as on 1.7.2014 is at Annexure,

(03 and iel o Pusuant to the Supreme Court dudgement of Qctober 6. 1993 repd with their
Advisory Opinion of Cotnber 28, 1998 (he provess of inilicion of proposal Tur anpeintment af 3
duclzae of the Supreme Cour rests with Chiel Justice of Tndia and Gor the appantment of o Judge uf
the High Court rests with the Chicl Justies ol thu Hizh Court. In this arrangement, & number af
Poats have remained vacant far wanl ol proposels tn 11l the positiens, The Chiel Tustices of the
High Cuurts are reminded pericdizally by the Usion Gavernment 2 iniliste proposals, well in
time, lier filling up the existing vacancies as well as anticipated vaconcies in the [izh Coucs,
Filling up of the vacancics in the High Courts & o continoous consaltative PrCCas among

Constitutions! autherities to select suitshle cundidates fa higher mdiciiry. and is & tme consuming

13



process. While every offan is made ws £ up the existing vacancies expeditiously, they

oo heep on
wslgnation ar elevatiun of Judges.

ACISING O #ecount al retirement, o
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Annexure referred to in o

Py 1o part (2) of Rajva Sabhg

Unstarred Ouestion Mo D131 for answer un E5.07 201 4.

51, = : =
wo, | Mame of the Cour Vacancics of Judges
; dson 1,7.2014
| A supremne Cowrt of Tndig 03
| B, | High Courl
| Mdlahabad 7
B Telungana &A ndha e i
= ehingana aAonlhra Pradesh 14
F
Bl Il
1
Calcurra
" (K]
’ Chianisgarh s
_ Dielini |
|
_ Cravbzti tl
: ;
Gujaral 11
3
i Himachal Fradesh 01
o Jzmnu & Kashmir 4
I
!
Jharkivand 1)
11
Farnaraks 17
|12
Beraly a3
L3
Madhya Mraduesh i1 |
14
hdadras 16 |
15
Mlanipor {2
4]
5 Werhulava ¥
Crissy E
L
Putna 8
14
Munjithdé Harvana 20
| 20
Rajasthan I2
2]
Sikkim t
%
™
I'ripues o
23
Ltarakhend L4
24 =
Tatal 270
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A Ty MU,

GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
{(BEPARTMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTIOM NO. 1154

TO BE ANSWERED ON FRIDAY, THE 18™ JULY 2014
Grants for family courts

+1154. DR. CHANDAN MITRA:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether Government is providing grants to State Governments
for setting up and operation of family courts;
(b) i so, the quantum of amount provided to varicus Statas

including Madhya Pradesh for this purpose during the last threa
yaars; and

(e) the steps taken by Government o ensure that the antire amount
is spent by State Governments on the setting up of family courts
and in their operation on time?

ANSWER
MINISTER OF LAW & JUSTICE AND
COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a): A scheme of Central financial assistance was started in 2002-03
for setting up of Family Courts. As par the schemea, Central
Government provides 50% of the cost of construction of the building
of Family Court and residential accommaodation of the Judge subject
to a ceiling of Rs. 10 lakh as a one-time grant as Plan support and Rs,
3 lakh annually as the recurring cost under Mon-Plan. The State
Govarnment Is regquired fo provide matching share. A statement
indicating number of Family Courts functional in the States is
enclesed at Annexure-l.

(b} A statement indicating central grant released to dtates for
Family Courts during the last three years is enclosed at Annexure-|l.

During the peried, no grant was raleased to Madhya Pradesh for
Family Courts.

16




{c): Setting-up and operation of Family Courts Is within the purview
of the respective State Govermment. Central grant for construction of
buildings for Family Courts is considered after noiification for setting
up the courts is furnished by the State Government. Grant for
meeting recurring expenditure is considered when the State
Government raports that the Family Courts have become functional.

As per the conditions for ralease of grant, the State Government
is required to furnish a utilisation certificate indicating utilisation of
central grant for the purpose for which it was sanctioned and also the
release and wtilization of matching ,';;tata shara. Further grant Is

considered only after these conditlons are fulfilled by tha State
Government, '

17



ANMNEXLIRE-I

STATEMENT REFERRLD TO Il REPLY T PART {a} OF RAIYA SABHA UNST2RRED QUESTICN MO, 1154

Sta

ent i

et of pumbker

FOR 18/7/2014 REGARDING GRANTS FOR EAMILY COLURTS

sl Mame of $tates/UTs | Mumber of
Na Famify caurt .
L Andhra Pradesh 27
2 Arunachal Pradesh
2. Bosam 2
4, Bihar | 52
5. Chattisgarh 19 1
6. | Delhi 5
? Goa .
d. Gujarat a =
o, " Harvana :
10, Himachal Fradesh
11. .J'amnnu& KEashmir
12 | Jharkhand 17 ]
13 Karnalaks 10
14. | kerals 28 ]
15, Madhya Pradesh 158
16. | Maharasitra 23 T
i 'Manipur 4 ]
18 Meghalayva -
EC) Mizoram 4
(20, | Nagaland 7 i
21. | Odisha 5
22 | Punjzb 0 7
24, Raasthan & =4
24, | Sikkim 1
25| Tamil Naduy f =
(26, | Tripura 3
i Littar Pradesh 15 ]
EE Uttarakhand | 7
29. | West Bengal 2 i
30 | Andaman & Ricobar [sands :
‘31 | Chandigarh
B Dadra & Magar Haveli
32 | Daman & Diu E —
Y Lakshagdweep -
35, | Puducherry 1
i Tatal R |

18

4 e i

i




- 0 e T - = e e —

AMNE E-il

STATEMENT REFERRED TO IN REPLY TO) FART [b) OF RAIYA SABHA UNSTARRED GUEST! DM MO 1154
FOR18/7/2014 REGARDING GRANTS FOR EAM ILY COURTS

Grants releasad to States under the Scherme of Family Courts
during the last three years

5, Mame of the state | Grants re'eazed far Family Courts
Ma. (Rs. in lakh)
Under Flan | Under Non-Plan
2011-  2012- | 2013-  2011- 2012 | 2013
_ 12 |13 14 |12 13 4
1 Bihar = - - - - 500.00
2 Madhya Pradesh | D a 0 O o |
| 3 Maharashtra - [ - - 100.0
4 | Magaland : : a0.00 | - =
|5 | Odisha 20.00 |- : - : :
5 | Tripura - - = _ 75,00 - B
| Tatal | 2000 |- : 140.00 | 75.00 | 500.00

i e B -y e | kT i T e T L1 Tl
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N GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 1155
TO BE ANSWERED ON FRIDAY, THE 18™ JULY, 2014
Delivery of judicial verdicts
1155, SHRI TARUN VIJAY:
Will the Minister of Laywy AND JUSTICE be pleased to state:

{a) whether Government is aware of the delays in provid Ing justice to the litigants:
(b} if 5o, the valyme of delayed and pending trials in the COoUMs: and
ic} whether there is g glan to expedite the judicial verdicts and bring a change in the
Bresent system. if so, the details thereaf?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a) to {c): Justice delivery system in the country is constrained by backlog of cases and
pendency in courts. Age-wise details of tases pending in High Courts and Subordinate
Courts are given in Statements at Annex-l and Annex-ii.

In order to create an enabiling environment for judiciary. the Government has set
uz National Mizsian for Justice Delivery and Legal Reforms. The majar initiative under

by 31 March, 2014, Computerization of caurts would enable the courts to exercise
greater control over management of cazes in the dacket. It will also provide designated
senvices to the litigants and the lawyers, In order to reduce government litigation in
couns the Central Government has encouraged the States to notify their ltigatian
policies which contain provisions far weeding out infructuous cases and promote
dispute resoiution through alternative mechanisme. The Gavernment is also looking
into the areas prone to excessive litigation for adopting suitable palicy and legislative
measures to curh such litigaticn.

Tk hdar
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Staternent referred to in Rajya Sabha

July. 2014 regarding Celivery of judicial verdicts.

Unstarred Question Mo, 11

Annex-f

55 for reply an 187

s T —— g€ ~ Wise Pendency In High Courts As on 31.12.2013
Sh, | J"-I_amn of | Type of | Age - wise pendancy Total =
| N High | Case 0to1  [1tes "5 ta 10 More than Eenﬂency as
| o | Court | year ald yvra:rs | years old | 10 years n31.12.203 |
] s
| 1| Allahabad Cwi T EE"TL 164964 | g4c3n | pamgr TE8543] |
= | Criminal L 44677 [ 112861 105E09 | 84720 _::uimﬁ
- |Total T 174837 3078251 2g9gas | 330697 | 104338§
2. | andhra Ciil | 344aa ﬁ?w_ 55328 | 18453 | 201425 |
Praclash
i Criminal |~ 080 | 17354 i 5893 | T 3034
I: e | Total 42613 07225 { 64221 | 18500 232459
|3 !Bombay | Civil_ _ | Ba028 nmsesd| T 7imEs | dToag | 299831
iy Criminal | 243 | (8755 | 11921 | B7EG | 45906 |
- _|Total ' 78476 | 134752 — s3sga | S4705] 349837
I_fﬂ_-:alcuﬁa Civil | 24155 | 5A739 | 56321 | 241137 1@3353_'
=] | Criminal |~ 4718 12088 L leizm| G057 | 3BETS
% " T e |
R I I i
et bench sl in —|_ o T |_ T |_ G T
| e AkNislang = | s e _|_ R
= | Total ] 28874 | 70828 | T [ 201881 780008 ]
EI=T | Civil 13052 | 24805 Ba92 2591 | 48000
| ' Crirminal 5415 B525 | 2508 | 1200 ! 15652 |
) | Total = 18471 31380 | 11000 3761 | 64652
8. | Gujarat | Giwil | 15318 20282 | a0Es | 15448 501571
| | Criminal 074 9935 | 5357 | 9452 | 31822 |
i Total 22380 | 30221| 1434z 24500 91953 |
[7. | Gauba | S 10842 | 20273 2468 | 1 33534
=]  Criminal ZE24 3402 1054 | i 7378
| , | Total | 13768 | 23825 3618 | 1 40912 |
| 8 Himachal | Civi | 16104 24085 | 7705 | 1111 54015
Pradosh | | -
Criminal 1480 3389 1182 15 GOSE
| Total 17573 | 32484 BEET 1123 BO073 |
G [Jammuy " Ciil 2GRS 40085 16168 4620 57794 |
&kEshmir | i
il " Criminal 2146 2575 3250 o3 G244 |
L. Total 29037 | 42781 16527 4713 93038
10 | Karnataka | Civil TE&d 91007 12021 517 178379 |
Lriminal S440 10673 a14 G 1_TE *H_I
Total 81774 " 101680 12935 533 196972
17 | Kerala Civil 26536 | 56718 12595 3721 GOETS
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(Crminal | 5132 16405 10965 | 203 | 32586 |

_ | Total | 31668 [ 72813 23564 | 4014 132169

Madras | Ciil 15345u| 158552 90061 | 17980 #50363 ]
= |

| Criminal 44650 | 1706E 3908 | 520 57066

| | Total |~ 228140 | z18850 ! 93870 | 18519 | 557479 |
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| SI. "Name of | Typeof | Age ~ wise pe pen:lencj.r = Total ]
| 2"' | g::lgur:'t | Case I_El o1 [1tes -|_5 to10 ]_lﬂ::lre than -L“”df-‘“':"i’ A5
Yearold | years Years old 10 years |un 31122013 |
e el o PR |HSEIRR)
| Madhya— [ Cvi | 35283 gaver 3331 T ede0 | V4Ees
I_ ! Pradash | o S T |_ - _|
— == Crirminal L 1z _2B287 | 30233 10634 | ~  E5o4G |
|Tnta| 53075 132348 58664 {724 267611 |
| 14 Torissa — | Civil 7= 24900 | 71333 |~ 43447 ~ JBigs 1sarg4l
i — | Srirmial T B S — SR
A ___ iTeEr [ 42662] 80 80198 | 51080 azema| ﬁaz_?'
5 i Patna | Givi R | 38T 6058 10803 R
I_ -|_ _I Crimital | | 1E313 21092 2300 | ~ 4hb4 | 52259 |
[ _|_Tuta-l 42368 | 59962 | 1436E] 15457 132188
| | Punjab &~ T cigi | eoszy | E-aazal _ 41:_359| CBETIT] T 20084n |
= H:‘I:LL-] Liani . | . |
| B A, Criminal 20645 | 25156 | 14237 2167 | 2211
| Total 61476 87794 54boe 58854 | 262760 |
|17 | Rajasthan | G | E0884 T 118424 | 51866 | 22841 244020
|_ T 15783 | 19870 | 15358 | iee 63620
R | B6167 | 38239 57235 36008 | 307640 |
[13"|_smkim | Cril B S A ul Li'ﬁl
o Il 1
i | Gritinal | % | 0] o] o) 25
| Toisl: | 94 24| Z 0] 120 |
|15 Uniarakhan EX 4083 | #o7a | 2047 ] 1HG| 15268
|
IIc | Criminal | 2200 | 2457 | 668 | 4z 5417
i | Total 6263 | 11486 2729 | 278 | zuﬁas__|
| 20 r;;ﬁhmw | Civil 5724 12344 GETE | 2200 ETM":il
| |EI | Criminal 2588 7048 3?25! @32 165ET
| |Total [ @312 | 19382 1oe03 6832 | 44139 |
[2i |Jnarkhar |'cwi| ' 935% | 21407 5673 rs-Ezl 3B00
|_' id Criminal B#H?i 1354n| 10154 2471 34857
! Total |~ 17861 35247 15927 4033 | 72958 |
22 | Trpura | Giwil 1934 | 1992 810 | 7 474z
Criminal | 414 401 276 | ¥ | 1091__|
Total 2348 2393 1086 | rd | 5834 |
.23 Manipur | Ciwl St 2253| - | . Shs
Crimina! 41 | 51 | a 3] | EIE_|
| Total 1075 | 2304 | 461 13 3853
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| 24 | Maghalay | Civil | | | | |
i |a 539 574 2 0 1115
B L8 S | S | B
|_I o S i el o e 1188
All High Courts Total 3372003 |

| rsmﬁl 1373898

725528 | T 5131uu_|

civil

|Au High Courts Total | zesaz | 388721 Eﬂﬁ| 148615 10710241
Criminal

Srand Total of al Figh | ﬁuﬁaﬁrﬁﬁsT 960891 | 662713  44szios]
E’nul"ts | _I

Bourcs: Abavs stafarmenr 3 GSTWED O fhe Eans s-f'?-'u_'.-;;-e.r TRGEER Som Mo gt Lot
*Age wise bregk Up of miscellaneous cases of High court (Appellate side] and Circuit tanch af A & M

Island is nat available
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Statement referred ta in Fajya Sabha U
duly, 2014 regarding Delivery of judicial

nelarred Question No. 1155 fo
verdicts,

Annex-fi
rraply on 18"

Age-wise Breakup of Pendin Cases in Subordinate Coyrts as on 21.12 201
I Nama of | Case | — __ Age-wise pandency Total |
r‘ﬂ | State ' UT  Type D to 1] to 515 ta 10 More than ndency
| year old | yoars old | years old | 10 years as on |
L T S TS i e e old_~  [31.12,2013
1. TAndhra [ Ciwi | 153153 2s35Ey 33678 | 5035 478547 |
|— | Pradesh iy |
Crimina | 202623 |~ 277464 22727 | 5521 50BAa5 | |
|
|-_—|__ [ Total | iﬁﬁ?sl_ 561144 56408  108e7 _932@'
F Arunachal Civil 204 260 | 211 111 | 785
| Pradesh . _| o= | _|
e Criminal ' 2z 1768 | 826 858 | 5290
| e o Total | 2541 1428 |  1pay 1069 | B075 |
B Assam \Civil | 218731 aggas | aya 730 | 69565
| | Crimina | EB35] | =285 | 15175 2431 178975 |
|
|_ - TTom | 909231 135884 19304 | 3161 248472
|4_| Shar ) ol  79a4s 'I{I133D| 7O7ES 340B5 | 28E213
Crimina 415525| BO31E | 2BHTED 113533 7521559—|
|
| | Total | 494474 | 704481 460618 | 143298 1807762 |
rS _| Chhattisgarh | Civi 17363 | 31526 | T44E T 4??5| __@1112 |
Crmina | 63127 | 100357 HE16 | 12504 Z0E0T |
| | .
|_ Total 80430 131882 39064 17679 | 289116
5.  Goa Civil 2437 | B575 | _1?=m| 1706 | 1 anﬁﬂ
| | Crimina 8552 | 3488 | 447 | 133 | 12651
I | | } | .
|7 Tatal T {7523 | 10161 | 2180 183 | _31?03"
- Gujarat | Givil | 710504 2Basaq 186695 | 100578 GI0308
| Criminag ' 484714 | g7o62z 276331 155396 | 1596063
|
i Total 695218 | 943153 432028 | 255974 | 2226371
B[ Haryana Civil 99151 | 137827 3401 4z 2455
Crimina | 145264 | 1450460 1144% | 308 210074
| |
i Total 248418 286682 18843 729 555669
9 | Himachal Civil 33130 [ ag1a3 GERI 467 4090
i - prﬂdﬂﬁ-h_ _ | |
Crimina 8128 | 72542 7758 | 273 174701
|
] Total 127268 116725 14068 | 740 258781
10| Jammu & Civil £3086 | 25550 5800 | 1337 7EE7S
Fashoir i f
Criminz 47182 | 41802 G2R0 | 1231 BETTS
| =t
| Total 30448 67462 151789 | 2568 175647 |
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11| Jharkhand ] Gay _ | 18857 a0 11267 | 4551 66485 |
T |'.'.':rrnuna| 63686 131617 | sﬁzal 7530 | 241388
| |
|:_|_ | Total ~ B0263 1gg7zr | 49782 12081 207853
|z |Barmatake  TCwil T 273844 | 370087 ga815 | 12217 | 604FR3
Criming | 22038 302305 | 54063 | 8814 | BRSET2 |
| | _ I
|: I Total | 433234 | 6130927 122678 | 21131 " 1190335
|1_;=;._ | Kerala ~  "Ciil T 17B3851 207745 | 25272 3800 -mzsz‘|
|Crimina| 4E?E{IE| 424E-£'rz| 15890 | 724 9?911?|
(| I ol
I__ —  [Total | &vs3s1 632637 | 41162 | 4619 | 1354379
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Case |

ﬁl. |Tame_smm Age-wise pendency Enim |
o uT | Typa | _ endency
| 10 to 1|1 te 5|5 to 10 | Mare  than |
year old | years old years aold ' 10 years |
~ —_— - | ] [ old
4. |M.I—‘ Civil 1 17789871 117252 | zaaaal 7242 | 255255|
| Crimina | 417756 | 351675 BLHB3 | 12088 g42a03 |
—— I L
= Total 529684 462928 84746 . 19330 | 1097658
i3 IMﬁhmashtra Ciwil T 386048 | 435426 | Toaiaa] TY52B | 1039755 |
—I— Crirmina ??Dnral esﬁmsl 255-|55| 163271 | 13441:'4’3_|
|
TSN 3| S [ |
|_ e Total 1136126 1090565 414808 242799 | 2884308
16 [ Manipur Civil 2476 2093 | 584 121 5774 |
Crimina | 3372 | 2167 1152 | 872 7833 |
|
Total | 5848 4290 1776 993 12307
17. | Meghalaya Civit | 308 | 765 521| 231 1925 |
Criming 714 | 1235 421 | 145 2510 |
e (P [
Tetal 1022 2000 1042 377 d4dd |
18| Mizoram | Civi 1048 423 3 | 1 1517
Zrimina 1020 el 1 K 1580
| . |
Total 2088 291 40 | 1 3100 |
19. | Magaland Civil 73] 407 75 | 101 1318
Crimina 738 | 740 189 | 335 2002
—_— I e
Tatal 1471 1147 264 | 436 3318
E Crissa Ciwil T4E3 T 111322 43585 ' 20264 233314
Crimina | 128139 | 355821 233321 | 185253 o01234
|
Total | 195602 ~ 466943  2657AE 208117 | 1134448
21 | Punjab ‘Civil | 102851 136801 14044| 1487 257977
Cnming 132514 121083 11482 0d 265TR2
I |
iH Total 235165 | 250884 25526 2184 523753
22. | Rajasthan Civil | 109BB7 226222 GENGE 258562 425177
Crimina | 250777 512804 202630 57493 1023704
|
i Total 360744 7389026 268726 83386 | 1451881
23. | Sikkim Ciil | TZ1 a5 3 2 261
Crimina 380 188 B 0 5Sgd
| = s
. Total | i 273 9 2 845 |
24, | Tamil Madu | Civil a7HE65 | ATATES 72957 17508 843204 |
| Cnmina | 117343 2468ES B2EH0 18403 445111
| =
| | Total 482208 | 623488 | 135637 | 36002 | 1288316 |
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25 _lripTE IRET 4089 3968 476 | am| 8850 |
|Cln'm.in.;| 40420 13564 2514| -~ 3meT | [ﬁESi
T a———— Total |~ 44509 17830 | 3090 4zaﬁl 69715
Eﬁ_|_ Uttar Fradesh | Givil 430104 | 526097 | 259579 | 1874447 {angzaq
_[Cnmrl1a | 1401800 16E763] | 705108 | 400122 4193?&1]
I:__I_ = et | 1852004 2276728 G8es7|  5evees | Seodsn |
E?. | Uttarakhand | Civil 10965 [ 15800 ] 2504 | 1251 | 30470
' | cnmina 53355 58552 7o 2749 122244
| | | | |
J_ 84320 74282 10062 4000 15255__|
E8. | Wast Bengal | uml 116850 | 248815 121574 G237 547561
! I:nrnmal 658565 | 971144 325917 58081 2013701 |
I
l Total | 775416 1217958 | 447485 | 120403 | 2581262 |
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5l | Mameof | Gass Age-wise pendency Total
ﬁl. Al '?EEE 0 to 174 t?: 5'5 ta 10 More than L‘cndency —|
0. | State/UT Yo o
| year old | years old | vears old 1l|:I Yyears |
old |
J_ &N [ Ciy ' 25 530
Eu. AEN Civil | ET"{Il 1:135' 751 | 4 250 |
el | -
F J"Is'ﬂ_nd [ Cnmina eI 4657 1067 54 B775 |
E Total | 3855 | 6092 1318 140 | ; ;;:'f— |
: i = : 5
& hendcad | o |1 z?ggg | 19'353 | 12;;4 Tad | 5o008 |
| =2 Criming | | e
] 21305 3571 350 5
: ol 34;15 263 201 | 67 847
31 | Daman & | Ciy | 0| | |
= | Criminal 502 246| B8] 25 | : igg |
T 1Tewmr 812 509 23,? ‘?3 73
32. D&N Civil | 255 | 204 ] | |
— el - B4Q) 504 811 151 2416
el Tcﬂ "rnal_ 128 708 991 | 182 3009
i Eﬁrtil 56348 63307 14E54 G157 140852
e Criminal | 144596 | 762883 | oEmzs | 15501 | ;g;&;;l
e )
= Total 200945 226200 7332; 21353 i
34 llﬂak:shanﬁ.vee Ciwil EE| 121 i
i : i 154
1(?;;";“} Eﬁ | ;gi 1; 5 354
a | c—
hE i 7065 5174 15610 364 17113
8. Puduchen L [ 2695 | 5249 1573 119 13836
B LS 9761 17422 3083 483 30749
ke ' 3774779 | 1184233 581815 8277953
Grand total of Clvil cases | 2737126
Grand total of Criminal ) N—
Gri:s.es | 6483576 304?225:3 2??:;45::159 121239;1152?? 190s0nne
Grand total of all | 9220702 | 118220 |

Subordinate Courts

TR ek kb b Ny
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GOVERNMENT OF TNDLA
Preme 182 MINISTRY OF LAW & JUSTICE
. DEPARTMENT OF JUSTICE
HAIYA SABHA
UNSTARRED QUESTION NOL1 156
TO BE ANSWERED ON 18.07.21) 14
Setting wp of National Judicial Commission
1156. SHRI SHADT LAL BATRA:
Will the Minister of LAW AN JUS | ICE be pleased 1o staze:

1 whether Government has any proposal tooset up a Mational Judicial Commissinn
tor appoiniment of Judaes ra the supreme Court and the High Courts, if s, Lhe
details thereat, und it el the reasnns therefor: and

() by when the said Cammission is likely to be serup?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

{SHRT RAVI SHANKAR PRASAIL

() and ihj The Government had introdeced two bills ritled he "Constitution (Cne Hundred and
Twentieth Amendmene) Bill, 2003 and the Audicial Appomtments Commission Hill, 2003 in the
Rajva Sabhi to change the existing system for appointient and transler of Judges in the Supreme
Court and High Courts by establishing a Judicial Appeintments Cammission AT The abjective of
the Bills was w broad base the process alappaintment, and make it more participatony to ensure Lrearer
Lransparceicy snd abjectivity in the apprintments to the higher judicrary, The Rills praposed thar the
JAC wald be headed by the Chief Justice of India (CI1) and waould consist af twe other Judges af the
supreme Courl next to the CIH in seniority, Union Minister i charge of Law and Justice and pwn
crninent persans W he nominated be Cellegivm cunsisting of the Prime Minister, CJT and the eader of

Dpposition in the Hoose of Peeple. One of such eminent persan shull be peminated by rotation from
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amangst the persons belonging to the Scheduled Castes, schoduled Trikes, Other Buckwurd ©asses,
and Minoritics.

The "Constitution (e Hundred and Twentieth Amendment) BN, 20130 which was an
enabling legislation for JAC Wity passed by the Rajya Subhy on 50 Seplember, 2003 as the
Censtitution (Minely  Ninth  Amendmen [ I, 2013 However, ‘Ihe Judicial - Appointments
Commission Bill, 2013 g relerred e the Department-Ke lated Parliamentars, standing Cominitles
(PSC) on Pemsannel, Public Gricvances, Law and lystice for examination.

The Purliamentary Standing Commiles peesented its repirt on the Judicial Appaintments
Commission, Bill, 2013 o Mh Drecember, 2003 ta Parliamen, After examining rthe repar, NECCESUry
Arendments were made in the Constitugon {One Hundred and [wenticth Aamendmenty Biil and the
Audicial Appaintments Compissian Bill, 2013, However. the Bills could not be considered in the fasi
Session uf the Parligment, The Cehsttution (Cne Hundeed and Twentieth Amendmenty Bill has lapsed
vamsequent to the dissalution of the 15 Lok Sabha. Phe “Juchicial Appointments Commissinn Bill,
2013% is pending in the Rajya Subha, The Government is consideriog consulling eminent Jurisis and

ather stakehalders an the proposal for sedling up of a *Judicial A ppRemtiments Commission
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GOVERNMENY OF INDIA
MINISTRY OF LAW & JUSTICE
{’J_"PIS 5 'H_ (DEPARTMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTION NO. 1157

TO BE ANSWERED ON FRIDAY, THE 18™ JULY 2014

Speclal courts to try cases of harassmant/rape of women

1157. SHRI BAISHMARB PARIDA:
Will the Minister of LAY AND JUSTICE be pleased to state:

() whether it iz a fact that special courts have since been sot up

to try rape cases/women harassment complaints in all the
States/Union Territories;

(b) if 50, the details thereof, Stata/Unian Territory-wize;

(e} whether these courts have bean fundsd by the Centre; and

(d) the details of women harassmentirape complaints that have
been filed in variows such courts of the country, indlcating as to
how many of such cases have been disposed of, punishment

awarded, etc,, to the gullty and number of cases still pending,
State-wise details thereof?

ANSWER
MINISTER OF LAW & JUSTICE AND
COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a)to{c): The Government has written to the Chief Ministers of all
States and Chilef Justices of all High Courts to set up Fast Track
Courts (FTCs) for conciuding trial in rape cases. The Central
Government has decided to provide fundes upto a maximum of Rs. BO
crore per annum on a matching basis upto 31.03.2015 from the 13%
Finance Commisslon Award for meeting expenditure on salaries of
the 10% additional positlons of Judges being cresated in the
subordinate Judiciary following the direction of Suprame Court in the
case of Brij Mohan Lal Vs, Union of India. Tha State Governments and
Chief Justices of High Courts have besn requested that they may
utilise these positions for creation of Fast Track Courts also.




A statement Indicating the state-wise number of couris sef
up/designated for erime agalnst women is enclosed at Annexura-],

{d): A statement Indlcating the detalls of total cases for trial, cases
In which trial has besen completed, cases in which conviction has
bean made and cases which are pending in matters of rape, assault
an women with Intent to outrags her modesty and insult to modesty
of woman during 2013 Is enclosed at Annexura-il.
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Annexure-I

Statetnent referred to in reply to part (b) of Rajva Saba Unstarred (Juestion No.
LI57 for 18/7/2014 regarding Special courts to try cases of harassment/rape of

wolneh

Mumber of Courts set up/designated
for crime against women

5. No. | Name of the State ) : Numbet of courts |
1 2 3
] Madhya Pradesh I i I
2 Tamil Nadu 32
3 Jharkhand 11 |
4 | Odisha 30 |
3 Kamataka 1 - -
5 Keraia 1 .
|7 Punijah 20
& Assam L =
9 | Rajasthan L. -
110 Andhm Pradesh 24 .
| 11 Dielhi |6
12 “Mcg[m]a}ra ol P
13 Jammu & Kashmir N |
| 14 | Tripura o 2 - I
| 15 | 5ikkim TS e
16 | West Bengal £ —
Total : 212
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T R e R LT L L, AL TIE e

ETATEMENT OF CASES FOR THE WEAR 2013

SL {7 STENT Under mape [Seclion 3176 IPCY | Under assaull on warnan ISestion 184 IPC) Uacler Ingtslt of woinien (Secban 808 IPC)

ND. ToT|  Tem|  com|  POT ot TCH] COM PO TOT TCH CoNJ POT
1|ANCHRA FRADESH 2233 o I R TS Ziza 265 Y] el 7213 535 5015
Z[ARUMACHAL PRADESH =75 2 1 BT F 15 7 4703 14 a i 15
z[AszANM gee3|”  asd]  1E| anes|  aEn i —B% PR E 5 0 33
a[EIHAR PR I T Al B 4z a7 103 1 1 E5
BICHHATTISGARH ] 1513 Ja4|  BEEAT  10E7 *BHE OARA 0140 772 195 2 G|

G R 170 N T 154 2z 5 1T | 10 5 54
7[oudaraT B8E1] =eE 43| Ea0g G 513 3z ATz 073 70 1z 533
B[HARYANA e ol T TR £03 T Zia| . aizd 14FR A5G 137 1007}
3[HIMACHAL FRADESH TEE] | 328 56| 488 1%k 3 38 “1E6E EF B & 2304

3 [ AMMU & KASHHIH 1285] 374 23| pis B2 & i 4531 S FEE 22 1763
1 [JHARKHAR AT Bs3|  @m4| 2o 1214 87 ot T G 73 7 45
72 [KARMATARR 2504] 425 @] 2078 EEES: 180 5 THET 253 I 5 141
TIRERALR Gras[ e 7|  soe43|  17aaa) 1564 239 1E274 152 iz o 1654
12 MADHYA PRADESH 2RDE| dmaul] dawm|  ai4r]  Siois 4102 ECEE 24555 2E4E a5 174 17T
1EMAHARASHTRA DT I ) I T 2546| | 3175 10817 BAZ 75 I
1G|MAHIPUR [ "] I 7z o uf 27 i | T 1
17| MEGHALATA 313 B 7| e 310 R = P, z o b 4
1E[MIZEHAY 6] 5@ 3% 139 il 7 55 A 0 o b K
19| NAGALANI = S e 34 it 18 o ] T 3 = - -
D[ OEREHA Ga0Af AVE|  GOB|  E13d 25627 EE 135 TE2d 1aA1 Hiy 12 1518
21 [PURMLIAH B 1163] I E B2 5] B E &6
22| RAIAE THAN naps]  Asz|  rro|  aezz| 12375 EE E7Y ] I T 17 E ad
23 |GIKKIM 148 Bl 5l 58 61 ] 21 7] i q 0 g
[EA|TAMIL HADL JENE| B0T] 1331 2445 1354 1358 378 34g5]  1oai R 75 TE3
25 |TRIPURA T (] T T 1460 230 T 1232 T 1af 1 #)
26 |[UTTAR FRADESH BB27|  1Z34]  GE3|  fhea]  TARSD E05E 13 EEE Z7E 250 154 25

T T [T TARAKHAND 13 T A nilE ag £ T R2E 54l E a1
ZA|WES | HENGA] e7s1]  1ta7| 151 15554  EOmeE Bl 3 16250 T D 187 152
_|TOTAL [STATES) V72| 18135  4853] 03356 222078)  26EsG 743 lo0mag]  a4ded 5408 2025 26241
34| AEN ISLANDS L E | er 354 il 3 Z4E 4 2 7 A
I|CHANDIGARH SR - S T4 i 161 ] B 128 53 17 ) y
31| DEN HAVEL 6§ ] E T o B 7 T s m 3
3| CEMAN & D1 iF 1} | 1 il 0 T i 0 o L T
32| DELHI 2ra0|  e3e]  2a7|  2imal  gun 75 A e 1236 i S HiE
| LaKSRAIWEER L [ 0 | L 0 G n F Bk e s I
3 [PUDDCHERS Y 57 1 o| B aE? B al T4 a0 3 1 Az
TOTAL (UT5) 3073|  69B|  248| 2375 BEt BT ss0]  EAan 1436 108 BT 1235
TOTAL (ALL-IHOIA] 114785 15833] 5101 @Eval]  Zosndd 27520 073 16708 AGRos [ 2117] 2747H)

SOURCE: CHIME 1M IMDIA
TFT- Talbal sasess for tnal

TCRE-Camrb Inowihich (rals sompleted

CON- Gasas oornyinief
FOT- Cases pending teiar
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M GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
STARRED QUESTION NO. *258
TO BE ANSWERED ON FRIDAY, THE 25™ JULY, 2014

Pendency of court cases
268, SHR| AVINASH RAl KHAMNMNA:

Will the Minister of LAW AND JUS TICE be pleased to state:

{a) the number of cazes pending in the sauntry from Suprems Court to Lower Caurts
fill date. the court-wise detail thereof:

(b} whether Gavernment s planning to reduce the pendency of cases in differant
courts, if so, the steps Government i taking in this regard:

() whether Government is planning to reduce the number of helidays observed in
Courts, if not, the reasans therefor; and

(d) whether Government is glanning to give 7/8 units to a Sub-Judge if he gets the
matter compromised. if not why?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(&) to (d): A Staterment is laid on the Table of the House.

36



STATEMENT REFERRED TO |N REPLY TO PARTS (a) (=]}
Jda) to (d) of RAJYA SABHA
STARRED QUESTION NO. *268 FOR ANSWER ON 257 JULY, 2014, A

Disposal qf pending cases in varicus caurts is within the domain of the Judiciary.
To enable .lhe_ High Courts 1o clear the backlog of cases, the Chief Justice of Indig has
9IVEN M-pRnciole concurrence to the jeint recommendatian in the Chiaf Ministers / Chief

requirements of additional court room infrastiucture, staff and budgels. Specific
proposals in respect of the High Courts of Delhi, Himachal Pradesh, Jammy & Kashmir,
Madhya Pradesh and Punjab & Haryana have heen received from the State
Governmants, and approved by the Hon'ble Chiaf Jyustice of India, In the cass of the
other High Courts, the State Governments have been reminded fo expedite their
concurrence.

Government has writtan to the Chief Ministers and Chief Justices of the High
Coaurts in June, 2014 1o operationalise all sanctioned Caurts by filling up vacant posts of
Judicial Officers in Subordinate Judiciary. They have also been reguested to oroanize
Pendency Reduction Campaigns and Mega Lok Adalatz 1o oring down pendency of
Cases in Courts.

In order to create an enabling environment for judiciary to deal with the problem
of pendency and backiog of cases, the Government has set up Mational Mission far
Justice Delivery and Legal Reforms. The major initiative under the Mational Mission
relate to Infrastructure Development for Subordinate Judiciary and Computerization of
Courts, The Central Government has provided financial assistance to the tuns of Rs.
2,188 crares to State Governments and Union Territories for upgradation / construction
of court complexes and residential units far judicial officars in the lagt three yaars,
Under the eCourts Project 13,227 courts have been computerized by 31% March, 2014,
Computerization of courts would enshle the courts to exercise greater control ower
management of cases in the docket. It will alsa provide designated services to the
litigants and the lawyers, In arder to reduce gavernment litigation in courts the Central
Government has encouraged the States to nofify their litination policies which contain
provisions for weeding out infructuous cases and premote dispute resolution through
aliernative mechanisms. The Governmeant is alzo looking into the areas prone to
excessive litigation for adopling suitable palicy and legislative measures to curb such

litigation.

Holidays in Supreme Court and High Courts are regulated by the respective
Gourts. Helidays in subordinate courts are regulated by the respective High Cours. The
Supreme Court has natified the Supreme Court Rules. 2013 an 277 May, 2014 wherein,
inter-alia. it is provided that the period of summer vacation shall not exceed seven
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weeks. [t s further Pravided that the length of the summer vacation and the number of
nolidays for the Court and the offices of the Court shall be such as may be fixed hy the
Chief Justice and natified in the official Gazette =o A5 not to exceed one hundred and
three days, excluding sundays not falling in the wvacatian and during holidays, The
Suprerne Court Rules, 2013 will come into force with effect from 19" August, 2014

own rules | guidelines for assigning credit for disposal of various categories of cases
including cases compromised!  settled thraugh  alternative dispute  resalution
mechanisms

A A b o R b A
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. ) Annex-!
ftaternant referred to in Rajya Sabha Starred Question MNo. *266 regarding
Pendency of court cases” fgr reply on 25" July 2014

Pem:lem:g of Cases in High Courts in 2013

|'5|.E. [ Hame of High Court ]Fendﬁcyﬁ Cases |

cas on 31.12.2013

| 1| Allahabad | '1ﬂ43395.—|
2| Andhra Pradesh 232450
. 3 | Bombay _I_ - Sﬁﬁﬂ
4 | Caloutta ' ZB0006 |
& Delh | £4652
& | Gujarat 1953 |

7 Gauhati 40912 1

- 8 | Himachal Pradesh E{JEI'.-’3|
L8 Jammuy &Kashmir 83058
10 | Kamataka 196972

| 11 Kerals 132159
12 | Madras 557479 |

| 13 Madhya Pradesh 261611
14 | Crissa 205822

153 | Patna 132155

_ 16 | Punjab & Haryana 2GETED
17 | Rajasthan 207540

| 18 Sikkim 120
18 | Uttarakhand 20686

| 20 Chhattisgarh 44138
21 | Jharkhand ?2958."

22 | Tripurg*® 5634

23 Manipur~ 3853

24 | Meghalaya~ | 1189
Total ] 4462705

*Operationalization of 3 new High Courls was notified on 257 March 2013

e o e R e
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g _ _ Annex-fl
. ement referred to in Rajya Sabha Starred Question MNo. *286 regarding
‘Pendency of court cases” for reply on 25" July 2014

Pendency of Cases in District and Suberdinate Courts in the year 201 3

| 1. No. | Name of State / UT 'Pendency as  on
| | 31.12.2013 |
1 Andhra Pradesh 983882 |
I_E == AH‘IEIL‘.E Pradesh B07E |
3 | Assam 2484 ?2_|
[ 4 Bihar 1807782
|5 | Chhatfisgarh 269118 |
8 Goa 3703 |
7 Gujarat 2226371
8 Haryana 555663
| 5 Himachal Pradesh 253791
10 Jammu & Kashmir 175647
EE] Jharkhand 307853 |
(1 Karnataka 1190335
13 Kerala 1354370 |
14 Madhya Pradesh 1087658
15 Maharashtra 2B84358
16 Manipur 12007
A Meghalaya 4441
| 18 Mizoram 3100
19 Magaland 3318
20 rissg 1134448
21 Punjab 523758
22 Rajasthan 1451881
23 Sikkim 845
24 Tamil Madu 1288315
25 Tripura 69715 |
26 Uttar Pracesh 5604985
27 Uarakhand _ 152654
| 2B West Bengal & A&N [slands 2572687
29 Chandigarh ____ B8bn2
KN D & N Haveli and Daman & Did 4712
El Dehi 522167
32 | Lakshadwesp 354
33 Fondicherry 30749
Total 2335061
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 1922
TO BE ANSWERED ON FRIDAY, THE 25™ JULY, 2014

Village courts
T1822. DR, SATYANARAYAN JATIVA:

Will the Minister of LAW &AND JUSTICE be pleazed lo state:

(a) the year in which Gram Myayalaya Act was passed and the names of the States
where it is in effect, State-wize:

(b} the reasons for delay in the gxpansion of vilage courtz and the solution for daing
away with the delay: and

(c] whether measures would be taken for sefting up moabile courtz and courts at
panchayat centres in the first phase?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATION AND INFORMATION
TECHNOLOGY
{SHRI RAVI SHANKAR PRASAD)

[a) ta (c): The Gram Nyayalayas Act, 2008 was notified in January. 2009, It provides for
establishment of Gram Myavalayas at infermediate panchayat level for the purpose of
providing access to justice to the citizens at their doarsteps. It axtends to whole of India
sxcept the State of Jarmmu & Kashmir, the Stale of Magaland, the State of Arunachal
Pradesh, the State of Sikkim and to the tribal areas. The Act authorises Myayadhikari to
hold Mobile Court and conduct proceedings outside its headguarters under certain
conditians,

As per informatien available, 180 Gram Myayalayas have besn notified 2o far
by nine State Governments. Year-wise and State-wise details of Sram MNyayalayas
natified are given in Statement annexed.

Besides the fact that the number of States have zot up regular courts at Taluka
level, the other causes for slow progress of Gram Myayalayas are nuerlapping
jurigdiction of Gram Myayalayas with regular courts and shortage of first Class Judicial
Magistrates lo man the positions of Nyayadhikars in Gram Nyayalayas. Lukewanm
response of Bar, reluctance of palice officials and other State functicnaries to invake
jurisdiction of Gram Myayalayas and non- availability of notaries, stamp venders ets are

other factors affecting the progress.
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The issues affecting the implementation of the Gram Myayalayas scheme were
discussed in the Conference of Chief Justices of High Courts and Chief Ministers of the
States an 77 April, 2013, It has, inter-alia, been decided in the Conference that the
State Governments and High Courtz should decide the question of establishment of
(3ram Myayalayas whergver feasible, taking into account their local problems. The focus

is on covering those Talukas under the Gram Myayalayas scheme where reqular courts
have not been set up.

akdeak ek e R Al A e e e
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ferred to in Rajya Sabha unstarred Question Mo, 1922 regardin

"Willage Courts” to be replied on 25" Juyl

2014
YEAR-WISE PROGRESS OF GRAM NYAYALAYAS NOTIFIED

Annaxure

Statement_re ¥ Q g g
—vitage Lourts 1o be replied on 25 July. 2014

B8l
No. State 2008-10 | 2010-11 [ 201112 | 201213 | 2012-14 Total
1 Madhya Pradesh 40 45 - . - e
2 | Rajasthan 45 = | : E 3 45
3 | Maharashira & - | T a 18
4 | Jharkhand - | - - B - G
3 | Orissa 1 | - 7 & - 14
| 6 | Kamataka - 2 - = 2]
7 1 Goa - - . 2 = 2
8  Punjab b - . 2 = 2
| 8 . Haryana 5 x ! 2 J -
| Total 95 49 10 18 8 180

LELE LR b b b b b by dd
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GUAVERNMENT OF INDLA
2 MINISTRY OF LAW AND JUSTICE
L, ﬂ,ﬁ DEPARTMENT OF LEGAL AFFATRE

B T

RAJYA SABITA

INSTARRED QUESTION NO. 1225
TOBE ANSWERED ON FRIDAY, THE 25™ JULY, 2014

Prizson inmates not having aceess to legal aid
1925, DR. KANWAR DEEP SINGH:
Will the Minister of LAW AND JUSTECE by pleased co stace

{a) whether it 13 a tact char a number of prison inmates of the councey do net have accezs to legal
ard despire implementation of the Madonal Legal Services Authorities Act;

bl if 50, the number of prisopers who do not have access wo legel aid, Sraze-wise;
() the number of prisons covered by the service of 'duty counsels, Stane-waise;
id) whether Government has any plan under consideration to increase the access to lawyens and

justice of prisoners who ave below poverty line; and

Le) if s, the details theren?

AMSWTER
MINISTER O LAW AND JUSTICE fz COMMUNICATIONS AND INFORMATION
TECHNOQLOGY
[SHRI RAVI SHANKAR PRASALY)

AN

{a)iz{b): Ma, Sic All the prison inmates kave access Lo legal aid as they are sligible foz legal 2id vnder
secbion 12 of the Tewal Services Authorities Act, 1957

(e The information iz being colected and will be laid on the Table of the House

o

(Ddefe) While it bs the endesvour of the Govesmnent o provide prisorers avcess 0 lawyers and
iustice, no separate plan for prisorers whe are below poverty line. 1 under consideration, at present.

[ UL LY L]
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Desp SiF GOVERNMENT OF INDIA
MINISTRY OF LAW & TUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABIA
UNSTARRED QUESTION NO.1926
TO BE ANSWERED ON 23.017.2014
Shortage of judges

1926. SHRI DL, TRIPATHI:
SHRIMATI SASIKALA PUSHPA:

Will the Minister of AW AND JUSTICE bhe pleased to slute:

ikl whether it is u luct thar there i 4 shorape of judges in various courts of the cauntey;
[y ifsa, the detils thereof, Stae-wise: .
Im]  the ceasons Tor delay in appeintment of judges; and

i) the sleps Government i3 taking o 71 the vacancics an the earliest?

ANSWER

MIMSTER OF LAW AND JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY

(SHII BAVISITANKAR PRASALY)

(al : Yes Sir
{hi: A Slalement shawing the vacancies of judges in the Supreme Court of India and various
High Courts us on 21072014 and vacancies of Judicial OtTivers in District wnd Suberdinate

Judicisry as on 3112200 3 §s piven al Annexure.

fodund (dy: Pursuant o the Supreme Court Judement of Qctaber 6, 1993 read with their Advisory
Opimion of October 28, 1TE, the process of initlation of proposal far appaintment of a Jodge in
the Supreme Couort rests with the Chief Justice of India and for appointment of g Judpe of o High
Court rests with the Chicef Justice of the coneerned High Court, In this arranpement. number of

pasts have remained vacant for want of proposals from the High Courts o fill the positinns,
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Filling up of the vacancies in the High Courls is a conrinecus consultative [HOGESS
amang Constitutivnal autherities o seleet suitable candidsres for higher judiciary, which is u ime
consuming process. While every etfort is made ta fill up the existing vacancies expeditiously, they
do keep on arising on account of retirement, resienation or elevation of Judges  The Government
g been periodically reminding the Chiel Justices of the [Tigh Courts to initiate propusals in ime

for filling the existing as well us the anticipated vacancies in the High Crwrls.

Under Article 235 of the Constitution of Indis, the administrative control vver the
members of subordinate judiciary in the States vests with the concerned [ligh Cueurt and St
Government. Thus, as regards the judpe strengeh in the District and subordinate courts and tilling

them up is concerned, the responsibility vests with the respective State Govemnments and the 1lich

Courts.,
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Annexure referved (o in reply to part (h) of Rajya Saubha Unstarred Cuestion Mo 1926 for
answer on 21072014

51, Vacancies ol Vacancies ol Judicial Officers
o Mame 1f the High Courl Judges as on in District and Subardinare
| 21072014 Judiciary as on 31.12.201 3
A Supreme Covet of Indis (i =
B [lizh Comrt
I Adlahahad 71 | 84
P Telungana & Andira Pradesh I8 |44
3 Bumbay i 278
4 Culeutts |G 140
B s Chhattisgarh 05 244
n | Delhi 1 718
7 | Cauhali 11 73
3 Coujaaral 11 M
iy Himachal Pradesh 03 = I8
- 0 | Jarnmm & Kashmir 14 3
N Jhaurk hand 10 = 30
|7 Karnataka 17 = [0
13| kKerala _ U-'j-. 194
14 | Madiya Pradesh TR an
15 | Madras 16 fil6
[ & : Manipur [j]-_ == 398
_'|.7 Meghalava = i | 296
1% | Orissa 03 f
|4 Fatna [Hi =
2 Punjabd Haryana " 1
71 [{:-_lliu.t..fl.ljn i3 |65
_.j.g | Sikkim ] ﬁ__
[ 23 [ Tripua i =
4 Litarakbood | 12 33
© Tatal : iEE] 4342

Al
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GOVERNMENT OF INDIA
falid MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 1927
TO BE ANSWERED ON FRIDAY, THE 25™ JULY, 2014
Assistance to Goa under various schemes of the Ministry
18927, SHRI SHANTARAM NAIK:
Will the Minister of LAWY AND JUSTICE be pleased ta state:
{a) whether financial assistance is given ta the Govemment of Goa under various
schemes of the Ministry; and
iby if so, the scheme-wise details of assistance given during the last five years?
ANSWER
MINISTER OF LAW AND JUSTICE & COMMUNICATION AND INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a} and (by: The details of financial assistance released to the State Government of Goa
under the Scheme for Development of Infrastructure Facilities for Judiciary and the

Scheme for establishment and operationalization of Gram Myayalayas during last five
years and under the Thirteenth Finance Commission Award (2010-15}) are given in the

Statement annexed.

Awdawdwdwdadirddrkrdinb ke
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Annex
STATEMENT REFERRED TO RAJYA SABHA UNSTARRED QUESTION NO 1927
FOR 25.7.2014 BY SHRI SHANTARAM NAIK REGARDING ASSISTANCE TO GOA
UNDER VARIOUS SCHEMES OF THE MINISTRY

(i) Assistance released to Government of Goa under the Centrally Sponsored
Scheme for development of infrastructure facilities for judiciary during last five
years upto 31.3.2014

: (R=. in lakh)
Year | 2009-10 | 2010-11 2011-12 | 2012-13 2013-2014
Amount | an 0 172.00 oo 8]8]

(i) Assistance released to Government of Goa for setting up of Gram Nyayalayas
during last five years upto 31.3.2014

— = B I _ (Rs. in fakh)
| Year 2008-10 2010-11 2011-12 201213 2013-2014
Amount | 0o | a0 0o : 25.20 0o

{iii} Assistance released to Government of Goa under Thirteenth Finance
Commission Award (2010-2015) upto 31.3.2014

(Fs. In lakh)
SNo | Item |_ Arnaunt

) Moming /Evening /Shift Courts 154.00

2 | Lok Adalat and Legal Aid 18.00

| 3 | Training of Judicial Officers 15.00
4 | Training af Public Prosecutors 9.00 |

5 Heritage Caourt Buildings N B 25.00

6 ADR Centres! Training to Mediatars - 54.00

i Court Managers 22.00
Total 30000

e SR o oo
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GOVERNMENT OF INIDA
MINISTRY OF LAW & JUSTICE
_I}“ﬁ ¢ Iy ‘“Qp__ DEFPARTMENT OF JUSTICE
RATYA SABLA
CNSTARRED QUESTION NO1928
TO BE ANSWERED ON 25072014
seiting up of Natienal Judicial Commission

1925, SITRIMATI WANSTUK SYIEM:
Will the Minister of LAW AND TUSTICE b pleased Ly state:
(a) whether  Giovernment hus resumed consultations [or setting up of a Mational

ludicial Commission that will replace the present Colicgivm sysiem ol
Appainiments b the Supreme Court and High Courts;

iy whether there are many  inslonces in the lasc five vears wherein  many
recommendstions sent by the Supreme Court Callegivm and 1igh Courts had 1o
he retumed due e allesutions; and

[y} it so, the dewails therew?
ANSWER

MINISTER OF LAW AND JUSTICE AND COMMLNICATHONS & INFORMATION
TECHNOLOGY

(SHRI BAYI SITANKAR I'RASAD)

{a) 2 Yes, 5ire The Government propeses o consult sminent jurists and varicus pelitical
parties on setling up ol a “lodicial Appointments Commission” for appointment ol Judaes of
the Supreme Court and High Courts

(bl and {¢) ¢ There have been o lew instances in the reeent past whercin some the
recernmendativns made by the Supreme Court Cellegium bave been refemed back o the
Supreme Court for clarilication/reconsideration. These propesals reélated 1o the appeintment
pf an advecate as o Tudpe of the Supreme Court, appointment af Judges in the Tligh Coures of
Andhra Pradesh, Allahabad, Bombuy, Delhi, Jummo & Kashmir, Madras and Patng, Besides.,

propesal far rransfer of & Judge from Allahsbad 1w Pama High Ceurt and a Judge from
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Karmataka to Punjab & Haryasa High Cour were also referred back w the Supreme Courl

for clariNeation/reconsideration,
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GOVERNMENT OF INDIA
Cife MINISTRY OF LAW & JUSTICE
Dese.bid DEPARTMENT OF JUSTICE
RAJYA SABHA
LUNSTARRED QUESTION NO.1929
TO BE ANSWERED ON FRIDAY THE 25.07.2014
Changing the name of Bombay High Court as Mumbai High Court

11929, SHRI RAMDAS ATHAWALE:
Will the Minister of LAW AND JUSTICE be pleased to slate:

(8} whether Government has received any request from the Government of
faharashira for changing the name of Bombay High Court into Mumbai
High Court;

(b) if 50, the details and the current status of the proposal; ang
(] by when this proposal is to be finalised and the reasan for its delay?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUMNICATIONS &
INFORMATION TECHNCOLOGY

(2HRI RAVI SHANKAR PRASAD)

fa; to (cl:  The Government of Maharashtra in 2008, canveyed na abjection to the
proposal for changing the name of ‘Bombay High Court’ as the "Mumbai High Court’.
The proposal has been considered together with similar cases pertaining to changing
the names of High Courts of Madras and Calcutta. The process involves consultation
with all the stake holders such as the concemned State Government and High Court. It

alzo involves examination of legal and relevant constitutional provisions for changing

the name aof a High Court.
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M " GOVERNMENT OF INDIA
MINIZTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO.1830
TO BE ANSWERED ON FRIDAY THE 25.07.2014

Creation of Indian Judicial Service
11930. SHRI RAMCHANDRA PRASAD SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state whether Gavernment
proposes to create an Indian Judicial Service {1JS) an the lines of 145 and IPS, if
sa. from when and if not, the reascns therefor?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

{SHRI RAVI SHANKAR PRASAD)

& camprehensive proposal was formulated for constitution of an All India Judicial
sefvice (AlJS) and the same was approved by the Commitiee of Secretaries in
Movember, 2012, Tha proposal was included as an agenda item in the Conference of
Chief Ministars of the States and Chief Justices of the High Courts held in April. 2013
and it was decided that the issue needs further deliberations and consideration. The

views of the State Governments and High Courts have been sought an the proposal.

aAA
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M M, GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. +1931
TO BE ANSWERED ON FRIDAY, THE 25™ JULY, 2014

Justice through Grama Nyayalaya
11931. DR. SATYANARAYAN JATIYA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of places where efforts have been made to provide justice thraugh
Mobile Courts after coming inta effect of Grama Myayalaya Act for making judicial
process simple and accessibls through "Grama Myayalaya®™ and “Mebile Cours” in
villages, State-wise; and

() the time-bound farget for expansion of said facilities during next five years, year-
wise?

ANSWER

MINISTER OF LAY AND JUSTICE & COMMUNICATION AND INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a} & (b): The Gram MNyayalayas Act, 2008 has come into force with effect from 2™
Cctober, 2008. It provides for establishment of Gram Myayalayas at intermediate
panchayat level far the purpose of providing access to justice lo the citizen at their door
steps. The Act authorises Myayadhikari to hold Mobile Cowt and conduct proceedings
outside its headguarters under certain conditions,

As per infarmation available. 180 Gram Nyayalayas have been notified so far by
ning State Governments. Year-wize and State-wize detailz of Gram Myavalayas notified
are given in Statement annoxed.

In terms of section 3{1) of the Gram Nyayalayas Act, 2008, it is far the State
Governments 1o establish Gram Myayvalayas in consultation with the respective High
Courts. The issues affecting the implementation of the Gram Nyayalayas scheme were
discussed in the Conference of Chief Justices of High Courts and Chisf Ministers of the
States on 77 April, 2013, It has, inter-alia, been decided in the Conference that the
State Governments and High Courts should decide the guestion of establishment of
sram Myayalayas wherever feasible, taking into account their local prablems. The focus
is on covering those Talukas under the Gram Myayalayas scheme where regular courts
have not been set up,

rhwhwh o dr A d e h i hh oA A
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Annexursa

e e

Statement referred to in Rajya Sabha Unstarred Question No. 1931 regarding
“Justice through Grama Nyayalaya for reply on 25" July. 2014

YEAR-WISE PROGRESS OF GRAM NYAYALAYAS NOTIFIED

al.

No. State 2008-10 | 2010-11 ‘21}11-13 201213 | 201314 | Total
1 Madhya Pradesh 40 44 - - B
2 | Rajasthan 45 - z - = 435
3 | Maharashtra ) - 1 - 18

4 | Jnarkhand s R 2 : 6
3 | Orissa | 1 - 7 B - 14
6 | Kamataka < - 2 - - 2

7 [ Goa - - - 2 = 2
8 | Punjab __ - - - 2 = <
8 |Haryana | - - 2 2 . 2
[ Total 95 TEL 18 8 180

Thwh e e A s d A rdad
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO.1932
TO BE ANSWERED ON FRIDAY, THE 25" JULY, 2014

Keeping courts open round the year
1832, SHRIB.K. HARIPRASAL:
Wil the Minister of LAV AND JUSTICE be plessed to state:

(a) whether Government is sware of any proposal maooted recently to keep the
eourts cpen round the year and doing away with the traditions practiced from colonial era o
go for a summer break;

(b} whether India has a work schedule of 183 days of work & yeer in Supreme Court,
210 days in High Courts and 245 days in trial courts, while in US ard France courts are nsver
clpzed for summer vacation; and

{e) whether the Bar Associations across the country have expressed reservations
on the practicality of the no-summer vacation proposal?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to{c): From the media reports, it has come (o the notice of the Government that
the Chief Justice of India has suggested to keep the Supreme Court, High Courts and
trial courts open 365 days in a year by preparing a calendar for amanging the
banches in the Supreme Court and High Courts to ensure that judiciary functions
thraughout the year, The media has also reported reservations expressed by the Bar
Associations in this regard.

The practice of vacation in Courts is continuing since pre-independence
in India. The duration of vacations is governed by the Rules/Regulations framed by
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the concerned High Courts and the Supreme Court, The Supreme Court has notified
the Supreme Court Rules, 2013 on 27" May, 2014 wherein, inter-alia, it is provided
that the period of summer vacation shall not exceed seven weeks. [t is further
provided that the length of the surnmer vacation and the number of holidays for the
Court and the offices of the Court shall ba such as may be fixed by the Chief Justice
and notified in the official Gazetta =0 as not to excesad one hundred and three days,
excluding Sundays not falling In the vacatlon and during Court holidays., The
Supreme Court Rules, 2013 will come into force with effect from 1g% August, 2014,
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GOVERNMENT OF INDIA
py M MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO. 1823
TO BE ANSWERED ON FRIDAY, THE 25™ JULY, 2014

Disposal of rape casos

1933, SHRIMAT!| JHARNA DAS BAIDY A:
Will the Minister of LAW AND JUSTICE be pleased to state:

ig} the details of number of rape cases pending in various High Courts and Supreme
court till date: State-wise: and

if) the details of number of such cases disposed till date during last five years?
AMNSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a) to (b): The data on pendency of cases is maintained by Supreme Court and High
LCounts. As perinformation available, details of pendency and disposal of rape cases in
Supreme Court and High Courts are given in Statement Annexed.

it bt drk Ak Aok Ak
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) AND (b} OF RAJYA SABHA

UNSTARRED QUEETIUH NO. 1933 DUE FOR ANSWER ON 25" JULY, 2014

I. Pending Rape Cases in Supreme Court and Rape Cases disposed of by

Supreme Court
Number of Cases relating to Number of Cases relating to sexual

sexual harassment, kidnapping | harassment, kidnapping &  abduction

abduction including rape | including rape disposed of during 01.01.2009
ending as on 17.07.2014, | to 17.07.2014,

310 1455

Il. Pending Rape Cases in High Courts and Cases disposed of by High Courts
during last three years.

(As on 31.01.2014)

Sr. | Name of High Court |Mumber of pending | Numbar of Rape Cases
No. Rape Cases as on | disposed during last three
~as on 31.01.2014 years.

-2 Allahabad 10,740 208
2. | Madhya Pradesh 4,602 1,304 |
3. | Punjab & Haryana s 5511 512
4. | Rajasthan 2,951 - 5 - 741
5 | Chhattisgarh 2015 o 242
| & | Patna 1.442 3,428
| IEnmha:,r 1.220 1,098
| B. | Orissa 1.183 o L
9. Delni 1.008 1,112
| 10, Jharkhand T a2 2,312
11.  Andhra Pradesh : 440 235 |
12 Gujaral i 397 235 |
13, Kerala 286 - 2,407
14.  Madras 228 429
12 | Himachal Pradesh 223 383
16, | Gauhati - 210 277
17. | Uttarakhand 184 283
18. | Karnataka 101 . &5
1%, | Jammu &Kashmir 52 36
20. | Tripura® 53 22
21. | Calcutta & B

22, | Sikkirn 3 4
23. | Meghalaya™ a 0
24, | Manipur” 0 0

Total 31,386 15,453

*Dperationalization of three Mew High Court was notifisd on 257 March, 2013
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. GOVERNMENT OF INDIA
4 MINISTRY OF LAW AND JUSTICE
L= DEPARTMENT OF JUSTICE

VD RAJYA SABHA
T
UNSTARRED QUESTION NO.1634
TO BE ANSWERED ON FRIDAY, THE 25" JULY, 2014
Language used in High Courts
1834. SHEI AMBETH RAJAN:

Will the Minister of LAW AND JUSTICE be pleased to state:;

{a) whether in any High Court, any language other than English, is used
as language of count proceedings, at present as provided under Art. 348(2) of the
Constitution of India:

b} if 30, the details thereof:

(c) whether any request to use any language other than Hindi to be a
court language is pending with Government;

id} wheather Government has acceded o such request; and
(g} if so, the details thereaf?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHNOLOGY
{SHRI RAY| SHANKAR PRASAD)

(@t &{b) : Use of Hindi has been authorised in the proceedings of the High
Courts of the States of Rajasthan, Uttar Pradesh, Madhya Pradesh and Bihar.

(e} te (e) : Government of India received requests from the Governments of Tamil
Nadu and Gujarat regarding use of Tamil and Gujarati in the proceedings of the
Madras High Court and Gujarat High Court respectively. Government had taken
Uup these requasts with the Chief Justice of India. The Full Court of the Supreme
Court considersed the requests for use of Hindi and regional languages in the High
Courts in its meseting held on 11" October, 2012 and reiterated the earlier similar
resolutions of the Full Court adopted in 1997 and 1989 to not accept the requests,
The Government has abided by this decision.
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IIIII
{

;"f Govemnment of Tamil Nadu for use of Tamil in the proceedings of the Madras High
Court and has written to the Chief Justica bf India in this regard.

The Govemment recently again received & request from the
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I{\1 ™, GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
STARRED QUESTION NO, *341
TO BE ANSWERED ON FRIDAY, THE 17 AUGUST, 2014
Disposal of cases pending for twenty years
*341. SHRI VIJAY GCEL:
Will the Minister of LAW AND JUSTICE be pleased to state:
(a)  whether Government has any plan to quash all those cases which are pending
far the last twenty years and on which no action iz bieing taken;
b} ifs0, the sleps being taken by Government to implement it: and
ic) whether there is any plan fo st up special courts to dispose of these cazes?
ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHEI RAVI SBHANKAR PRASAD)

(a} to (c): A Staternent iz laid an the Table of the Housa.

o o ek e ke
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STATEMENT REFERRED TO IN REPLY TO PARTS {a) to (c] of RAJYA SABHA
STARRED QUESTION NO. *341 FOR ANSWER ON 17 AUGUST, 2014,
(@) to (c): No specific provizion exists in law for quashing of cases which are pending for

the last twanty years. Disposal of cases in various Cours including by quashing of
proceedings under certain circumstances falls within the domain of the judiciary,

District and Subordinate Courts, including Special Courts, are set up by the State
‘Savernments in consultation with the respective High Courts. Gaovernment has written
1o the Chief Ministers and Chief Justices of the High Gourts in June. 2014 to cansider
designating Special Courts and ¢ or earmarking special days in a week to address lang
pending cases. Government has also requested Chief Justices of High Courts to
operationalise all sanctioned Courts by filling up vacant pasts of Judicial Officers in
Subordinate Judiciary expeditiously.

ik kA ek A ke e
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GIOVERNMENT OF INDIA
MIMNISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA

STARRED CHUIESTION NO 358

TO BE ANSWERED ON FRIDAY, THE 1 AUGUST, 2014
Usa of Tamil az court language in Tamil Nadu
*358. DR.EM. SUDARSANA MATCHIAPPAN-
Will the Minister of LAW AND JUSTICE be pleased to state:

(a)  whether Govemment is aware that Madras High Court and

Government of Tamil Nadu hawve concurred to use Tamil as court language under
Article 348(2: and

(b) if 50, whether Cantral Govemnment will support Government of Tamil
Madu financially as the Madras High Court is expected fo spend on translation of
laws, proceedings elc. and such other facilities?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHMOLOGY
(SHRI| RAY| SHANKAR PRASAD)

(a) &ib): A Statement is laid on the Tablz of the House.

_—— .
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Statement referred in reply to Rajya Sabha Stared Question No.358
due for answer on 01.08.2014.

(a) &by - Government of Tamil Madu has requested thet consent of the
Fresident may be abtained under Ariicle 345(2) of Constibetion of Indig o their
proposal for the use of Tamil in the proceadings of the Madras High Court,
mentioning. inter-alia, that the fMadras High Court is, in principle, in favour of the
propasal,

As provided under Article 228 (3) of the Constitution of India, the
administrative expenzes of 3 High Court are to be bome by the respective State
Government. No requast for financial support has been received fram the State
Government of Tamil Madu in this reqard.

e T T
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GOVERNMENT OF INDIA
ol I MINISTRY OF LAW & JUSTICE
J (DEPARTHMENT OF JUSTICE)

RAJYA SABHA
UNSTARRED QUESTION NO. 2535

TO BE ANSWERED ON FRIDAY, THE 1% AUGUST, 2014
Setting up of Moming/Evening/Special courts

2535, SHRI MOHD, ALI KHAN:

Will the Minlster of LAW AND JUSTICE be pleasad to state:

{a) whather Government has made = provizion for setting up of
M-u-rnlng.fE\rening Shift'Spacial Judicial Magistrates’ Courts;

(b} If 50, the details thersof and the aq’!iqp taken theraon;

(e} whethar certain States have set 'Ltp Morning/Evening Courtz =0 as to
dispose of panding cases;

{d} ¥ so, the details thareof, State-wise including Telangana; and

{#) its impact in dizposing of pending cases?

ANSWER
MINISTER OF LAW & JUSTICE AND
COMMUNICATIONS & INFORMATION TECHMOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a)&{b): Satting up and functloning of Morning (Evening/Shift/Spacial
Judicial Maglstrate Courts |s within the domain of the State Governments
and the High Courts, 13" Finance Commisslon has made a provision of
Rs.2500 crore for the States for increasing the working hours of Courts
through setting up h'!nrnlngFEvening.fShIﬂfSpacial dudicial Maglstrate
Courts utilising the existing infrastructure, This arrangement is primarily
aimed at disposal of petty cases so az to clear tha backlog of cazes znd to
reliave pressure on Jjudicial fime. The scheme envisaged utilizatlon of the
services of regular judicial officars on payment of additional compenzation
or the services of refired officars,

icito(e):  As per the reporis recejved, 2137 Morning/Evening/Shift courts
have been set-up in various States in the Country inmcluding Andhra
Fradesh. No separate Feport has been received fram the State of
Telangana, A statement Indicating stats-wise number af Meorning! Evening/
Shift courts set Up and the cases disposed as reporiead by the Stale

Governments iz s Anhnexura.
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Annaxure

Mumbes of Morning /Evening/Shift'Special Judicial Magistrate Courls set up and number of cazes

dispused by these courls
Sl No. Mame of | Mumber of Morming | number  of  coses
State fEvening/Shifl’Special | disposcd by these
Fudicial Magistrate | courts
Courts 52 up [
1 Andnra ! 250 31435
Fradesh
2 Telanoana
| 3 Assam 263 51263
4 Bihar 3R | 845
8 | Gujarat 169 350367
| B Haryana 109 | 433643
[ F Himacha! 2 Not avuilahle
F Pradesh
;] Kerala 5 40033
8 | Maharashfrg 394 R6AS 16
10 Odisha 108 | S0
| 11 | Punjab 148 | 634273
12 Tamil Madu | 10 4218
13 Tripura 177 | DRO&0
} 14 [Uhtar 2Ty A0R6S
Pradesh )
15 ' Uttarskhand | 23 341 |
! ~ | Total 2137 2352333
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P
GUVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJY A SABHA,
UNSTARRED QUESTION NO. 2536
TO BE ANSWERED ON FRIDAY, 1*' August, 2014

Disposal of pending court cases

2536. SHRI VIJAY GDEL
SHRI PRABHAT JHA

Will the Minister of LAW AND JUSTICE ba pleased 1o state:

(a)  whether it is a fact that a large number of cases ars lying pending in different cours of
the country for the last several vears if 3o, the details thereof and

(b whether there is any propasal fram the judiciary to increase the working hours of tha
court for spesdy and quick disposal of pending cases. and i so, the details thereaf?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
[SHRI RAVI SHANKAR PRASAD)

(alto (B) 0 The data on pendency of cases s maintained by Supreme Cowt and High Courts.
A5 per the information available, 65.970 cases were pending in Suprems Cour of India as an
1.7.2014. Details of cases pending in the High Courts and District and Subardinate Counts as
on 31.12.2013 are given in Statermnents =t Annex — ! and Annex — 1.

Wording hours and helidays in Supreme Court and High Ceourls are regulated by the
respective Courts. Working haurs ane helidays in District and Subordinate Courds are ragulated
by the respectiva High Courts. The Supreme Courl has natified the Supreme Court Rules, 2013
on 275 May, 2014 wherein, inter-alia, it is provided that the period of summer vacation shall not
exceed sevan weeks, |1 s further provided that the length of the summer vacation and the
number af holidays for the Court and the offices of the Court shall be such as may be fixed by
the Chiet Justice and nofified in the official Gazette 50 as not to exceed one hundred and three
days, excluding Sundays not falling in the vacation and during halidays. The Supreme Court
Rules, 2013 will come into force with effect from 19" August, 2014

e ok i
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Annex-
Statement referred to in Rajya Sabha Unstarred Question No. 2536 regarding “Disposal
of pending Court Cases" for reply on 1% August 2014

Ade-wise Breakup of Pending Cases In High Court a on 31.12.2013

5l High  Type of Case ¥oars Total
No | Court Oto1 1to5 |[Gto10 | More

year years | years | than
old old old 10
| years ‘
. ’ nid
1 Allahabad | Sivil T16ED | 104064 184330 | 245077 | 565431

Criminal 44677 | 112967 | 105600 | 84720 347967

Total 114837 | 307925 | 2B9939 | 330697 1043398

2 |andhra Civil 34433 90171 | 5Ec2B | 18203 | 201425 |
| |[Pradesh |

Criminal | BORO | 17054 | SRG3 7| 31034

Total 42613 | 107225 | 64221 1B500 | 232450

3  Bombay | Civi B402E | 1155684 | 71483 47936 | 295331

Criminal 124458 | 187EH 11921 BTEE A6

i 0 [ Total 76476 | 134762  B3904 | 54705 | 345837

4 | Caleutta | Civl 24156 | SAV30 | G321 | 24137 1563353 |

] Criminal 4712 | 12086 | 14120| BOS1 36978

== =2 Misz, Cases of High couni Appellate Sids) : = - FO343

] Circuit bench situated in the A & N lskand- ; i 3 - a1c

| Total 23874 TOB25 Tdad J01BE 280006

5 [Dehi Civil 13052 24885 | @452 | 2591 | 48000

Crirninal 5419 | 6525 E08 1200 15852

Total 18471 | 31380 | 11000 3781 | 64652

6 Gujarat | Civi 15316 | 20282 | 5085 15448 | BO131

Criminal 7074 | 9935 | 5357 9457 | 31827

Total - 22390 | 30221 14442 24900 | 91953

7 | Guhati il 10842 | 20223 2468 & 3554

riminal 2026 | 3402 1050 o 7378

Total 135768 | 23625 3518 1] 4081z

B |Himachal | Civi 16104 | 26095  7705| 1111 | 54aDis

| Pradesh o

Criminal 1460 | 3389 1182 18 BOSE

Total 17573 | 32484 | BBET| 1129 60073

o [ Jammu | Civil 26351 | 40085 | 18198 | 4B20 87704

A kashmi | | i I

Zriminal 2146 | 2676 320 G G244

Total 26037 | 42761 | 16527 | 4713 93038

10 | Karnataka | Civil | OTEE4 | 51007 | 12021 E17  1T95%

' Crminal no4D | 10673 | 914 85 17593

Total E1774 | 101680 | 12935 583 196972

11 | Kerala Civil 26538 | 55718 | 12508 3721 99573
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| | Criminal 5132 | 16185 | 10966 203 | 32585
- ;TJ | 31688 | 72913 | 23564 | 4074 13'21591
il 183450 188882 | 90DG1 | 17990 | 490383
" Criminzl 44590 | 17968 |  am0g 5zo | BTDOA
N Total 228140 | 216850 93970 | 18519 557479 |
__Age-wise Breakup of Pending Cag gh Co A2
FL | High Caurt | Type of Case ES‘!;LaHrish =ourtas on 31 1Em$ntﬂ|
r
0o 1to 5| Sto10 | More than 4‘
2 I = year old | years old [years old | 10 years old
13 Madhya Civil 35283 24051 38331 G880 | 174665
Fradesh
Criminzl 17792 3BZBT 20233 10634 | BGO4E |
Total 53076 | 132348 | 58564 17624 261611
14 | Ornssa Civil 24000 71322 | 43447 20125 | 168754 |
T’ Criminal 17782 BETE 7633 3757 | aBO2E
 Tetal 42662 80138 | 61080 32882 | 2086822
15 | Patna Civil 24055  38R70 GOGE 10803 | TORIE
Criminal 18513 21082] @300 4554 | 52050
_ Total T 42368 59962 | 14268 15457 132155 |
16 | Funjab & Ciwil 40831 H2GZ8 | 40359 55731 | 200843
| Haryana _
| Criminal 20645 25166 | 14237 2163 |  B2211 |
Total 61476 87794 54596 E8894 | 252760
17 | Rajasthan Civil GOBG4 | 118429 51088 FFA41 | 244020
Criminal 15283 16810 | 15359 13168 63620 |
Total 66167 | 138239 | 67225 36008 307640
18  Sikkim Ciwl B 24 7 0 G5
Criminal 25 | 0 K §] 20
Total 04 24 3 0 120
19 | Uttarakhand | Gril 4063 BOTR | 2041 186 | 15269
Criminal 2200 | 2487 AR 42 Rd17
Tatal 6263 11466 272 228 ZO6EG
20 | Chhattisgarh | Givil 5724 12344 BH7A SOl | 27146
Criminal 2558 7048 a72s 2532 16883
Total B2 19392 | 10603 5832 44139
21 Jharkhand Ciwil 935G 21407 | 5673 1562 | 38001
| Criminal 5402 13840 | 10154 2471 34857
Total 17351 35247 | 15827 4033 | 72966
22 | Tripura T Ciwil 1534 1962 50 7 4743
Criminal 414 401 70 0 1081
Total 2348 2393 1086 7 5334 |
23 | Manipur Civil 1034 | FUEd 461 A3 751
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Criminal

*hge wise breakup of miscellansous cases of High cour (Appaliate sig

& N Island is nat available.

71

41 51| q 0 .
Total 1075 2304 461 13 3853

24 [ Meghalaya  Cavil 534 574 2 0| 1115

| criminal 47 27 a D 74

B Total 586 E01 F 8 1183
All High Courts Tatal civil 759477 | 1373898 | 725528 613100 | 3372003

All High Ceurts Total criminal 248321 | 366721 | 244363 148619 | 1011024
| Grand Total of all High Courts 1007798 | 1742619 | 969891 662719 | 3462705 |

&) and Circuit hench at &



Statement referred to in Rajya Sabha Unstarred Question o,

of pending Court Cases” for reply on 1 August 2014

Age-wise Breakup of Pending Cases in Subordinate Cau

Annay-if

a3 on 31.12.2013

2536 regarding "Disposal

T
:3‘:; States/UTs Caae Type " Yaara Toi
tolyear | 1toSyears | to 10 yaars | More than 10
old old old vaars old
1 Anctra Pradeah Civl 163153 T 13578  GD3E | &7EE4Y |
Cim nal PR I77454 2vaT E521 GOBTEE |
Total 355776 561144 56405
2 | Annachal Pradesh Ciwil A WO 2k Tﬂﬁl%_ %3351;
L,"r|*|_1iu.-|| 2237 1165 RIA oG LEg
B Total 2647 | 1429 1037 1068 | —  BOTE
5| Asmam Cral 21972 42725 4120 | 70 53355
P CAminal 5551 S2U5E 5175 2837 araois
Total 80323 | 1356084 19304 361 298472
£ | Hihar il 72440 10230 Thvey JEBEE 286213
Erimiral 415525 | BORIG | 389750 113523 | 1527560 |
Total 454474 Ti4491 4EDE1S 14E208 1807782
£ | Chhattsgarh Civll 17 o532 11505 Tadh 4775 | B1112 |
Crirmiral A3177 O0EET MES 97904 AN
A Total 80450 131683 39064 17679 |  ZE9116
5 Gaa vl B3l | 5875 | 1740 1705 1a052 |
Criming EEQD 485 440 133 12561 |
Total 17523 0181 2180 1838 31703
i GujEnat G 115504 253531 166840 100573 BAlCH
Cririnal 454714 BT 2ridd 155356 DLECES
Tetal | 585218 BATRL 432026 2EEGT4 FFFLFTR
E Haryina Civil G161 137622 2401 421 T45505
Criminal 149254 | 248080 T184E 306 3074
Total 243415 J8EEA2 19543 728 5E5E6Y
g Himachal Prades: Civil ERRED 44183 ATt 4ET AL 050
Crimins 8420 252 77EA Zr o 174701
Total 127258 116725 14068 T4l 258791
10 | Jsmmu & ®ashmic i 4I0A5 ZEESl EEEq 1337 | CTRATE
| Creniral 47362 11902 z2an 1221 DEF T
Total 90448 B7452 16178 2555 175647
1° | dnarkhane Cral 1RG6T RN 11267 | 4E51 3E4A5
Crirniml RS 131617 33325 7530 747366 |
. Total g 80253 186727 457452 12081 7353
2| Karnataka Coivil 212644 O7EF | EaE1s 12217 S
~_ Crmnal 220397 | WMFH05 52052 2014 EASAT]
Total 43321 613082 122678 FREEL] 1190335
13 Karala Civil 17 E5ks 207745 25272 3580 15262
Crimins EBTECA 424797 15850 778 939117
= Total 75861 F32637 41162 4519 1354379
14| Madhya Pradesh (Y 1171858 117252 ZA0ET 7242 SHEISE
Crmiral 4137746 | FRTEMG Foasas 108 Badzais
Total EIRESS | 462928 B5746 18330 1057656
5 | Mahsrasnirs Civil IEENLE 435425 | 155755 TEEZE T
A mal TIOO7TE 353138 IEE155 153271 |E44G473
Total 1136126 1090565 414308 2427949 2EB4308
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m— Afe-wise Breakup of Pending Cases in Subordinate Courts a8 on 31.12.2012
E i StatesilUTe Casg Type . | - Waars Total
] Bto 1 yearold [ 4605 years old | 5o 10 years old | Wore than 10 ¥EATE Ol
16 | Manzar Civil 2478 2083 | £E4 121 5274
Crimin| 5372 [ B 1752 BT FE51
[ Total £043 4250 1776 9%3 12807
17 | Meghaelsya ol kT 785 E21 M| 18ea |
Crrmninal F1&" =375 27 1R PR
ETH e Tatal 1022 2000 1042 377 4421
18 | Mizaram il 104E £T5 Az 3 1517
Cririnal 1025 GiLE 1 4, [}
Total | MR8 | ET an | 1 300
1= | Magalars ol 133 457 78 ol 116G
Crmiral Jag EETH 164 325 -onz
Total 1474 1147 | 264 436 3318
an | Odshe il E7ABS 177322 | 43555 20864 | 233214
Crrtnal TS IEERZ 222231 185255 | 01234
Total 195602 486243 ZE5THG 206117 | 1134448
21 Punjab il 1NFEET 13960 14044 1887 Jayaiy
— | Ciimina 152512 |Z10Ez IFTE 750 | PRETAD |
Total 235185 | FIGTTT] ZE52E z184 | 523758
2 | Rapasthan Ciwi 102667 2zgaaz EA095 2heg | AZBATT
Convival ZECTTT 612804 02850 Lidgs | 1023704
Total 360744 738026 IEHT2E B3385 | 1461881
23 | siekin Ciil 17 113 2 z 251
= iSrim 7al 300 185 ] o 554
_ Total 3] 273 ] z B45
22 | Tamil Nzdu Civil I7ARAS 1EHTEE TZRET T7Ebn | BA3ZM
Criring] 1175343 JAGEEL 2540 10403 445777 |
- Total 493204 623488 135637 36002 1J8E1E
25 Tripura Crl T SO 47F 3G BU
Criminz 47470 1 3EE 2614 3pET | Gooes
_ Tortal 44509 17830 30390 4286 | EET1S
B | Uttar Fradesh Gl 430704 RRONGT EEGaB 187442 | 1403222
rrminal 140m=00 1667E31 FCE U £D0722 | 41DETAA
Total 1§32004 2X1RTZ8 SEAGET SBT566 | SEO49E5 |
¥7 | Uifarakbiaed Civl *05AE TEED 2504 251 | 30410
Crirm inal L3355 5507 TR48 FYEITN EFFRIE
| Total B4320 ELFCFAD 10052 4000 | 152664
28 | “West Bengs Civil T1EELD Z4EE15 121674 E2027 | LATLGT
Grirn nal £335E8 S71144 | 1264 SHOBT | 20137
Total 775415 1217959 | 447445 120403 | 2561262
29 | A &M lsand Civil g0 14355 251 T4 PRI
| Cririnal ERE 2557 oy ) g0z
Total SBES EH 1418 THE 11405 |
GO Chsredigars Ciwil EEEE 11405 Rl I 20 204
Cnmins 2T5I0 50 1852 144 J00d
| Total 34405 21305 3T R
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Afe-wise Breakup of Pending Cases in Subordinate Courts as on 31.12.2013

5l | States/UTs [Case Type Years Total
El'-'-' Otolyearold 1toS5yearsold | §to 10 years old | More than 10 years ald |
a1 | Daman & Di il 310 263 201 57 541 |
Criminal S0E 245 g 25 552 |
=5 Total B2 503 289 a3 1703
32 | D & N Havel Civil 268 204 ai) 21 553
Criminal 240 S 211 161 24165
Total 1128 708 991 153 3008
33 | Delh Chwl EB349 63307 14E59 E187 140552
Crirmiral 144556 162853 BE525 | 15501 51815
= | Total 200545 | 236200 73324 21698 | 533167
24 | Lakshadwesp  Civil 22 121 5 4 155
Croming| B2 132 4 i 155
Total & 253 12 5 354
35 | Pucucherry Civil TOEG B173 1590 354 17112
Criminal #B05 243 1573 178 | 13635
] Total 9761 17422 3083 483 30748
rand total of Civil cases 2737126 377478 [ 1184733 5E181% B277953
rand total of Criminal cases 6483578 BO4T284 2E00586 1228462 18560908
rand total of all Subordinake
Courts 9220702 11822063 | 3984819 1811277 26838861
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SOVERNMENT OF INDIA
H | MINISTRY OF LAW AND JUSTICE
DEFARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NQ, 2537
TO BE ANSWERED ON FRIDAY, 1" August, 2014
Justice at low cost
2337, SBHRI ISHWARLAL SHANKARLAL JAIN

Will the Minister of LAW AND JUSTICE he pleased Lo state whether Govemment is taking any
sleps or mahlng_an_;.'_eﬁ-::nrt to provide justice 10 paopla at minimum cost and 1o provide them
better access to judicial system of the country, if sa, details thereof, and if not, reasons therefor?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAY| SHANKAR PRASAD)

The Gram Nyayalayas Acl, 2008 was enacted for establishment of Gram Myayalayas at
Intermediate Fanchayal Level far the purpose of providing access fa justice to citizens at their
dearstep. Central Government is encouraging States to set up Gram MNyayalayas by providing
financial assistance as per prescribed norms, O States have sc far notified 180 Sram
Myayalayas

Further, free legal services are provided under the Legal Services Authoritias Act, 1887
to the poor and weaker sections of the society viz.. members of Scheduled Castas ! Schaduled
Tribes, worman, children persons with disability and porsons in custody. For this purposea, Legal
Sarvices Authorities have been constituted at Mational. State and District level under the above
At

drbdrkdkdredwdwdw
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g3 GOVERNMENT OF INDIA
DNesrr. $1F% MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO.2540
TO BE ANSWERED ON FRIDAY THE 01.08.2014

Judicial Standards and Accountability Bill
2540. DR. PRADEEP KUMAR BALMUGCHLU:

Wl the Minister of LAW AND JUSTICE be pleaszed ta state:

(@) whether Government has decided to do away with the Judicial Standards and

Accountability Bill following strong resistance and objections from Judges, if so,
the detailz thereof; and

(bl if not, the action being taken by Govemnmant for smooth passage of the bill?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

{SHRI RAVI SHANKAR PRASAD)

(a) to {b) : The Judicial Standards and Accountability Bill was passed by the Lok Sabha
on 23.03.2012. However, the Bill could not be considered in the last Sessian af the
Parliament and lapsed due to dissolution of the 15" Lok Sabha. The matter requires
further consideration in consultation with vanous stakehalders.
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GOVERNMENT OF INDIA
MINISTRY OF Law AND JUSTICE
DEPARTMENT OF JUSTIGE

RAJYA SABHA
UNSTARRED QUESTION NO.2545
TO BE ANSWERED ON FRIDAY, THE 17 AUGUST, 2014
Usa of regional language by High Courts
2545 SHRI MANSUKH L. MANDAVIYA

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the action taken by Central Government in consultation with Supreme
Court and Ministry of Home Affairs for use of regional languages of concerned
States for judicial proceedings in High Courts; and

(b} whether Government intends to request Supreme Caourt once again to
review its earlier decision regarding allowing regienal language in judicial
proceedings?

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICAT IONS AND INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR FRASAD)

(a) & (b) : Proposals relating to the use of Tamil,Gujarati and Hindi in the
proceedings of the Madras High Court, Gujarat High Court and Chhattisgarh High
Court respectively had been earlier received from the Governments of Tamil
Nadu,Gujarat and Chhattisgarh. These proposals were sent {0 ihe Suprema Court
for the considered opinion of the Chief Justice of India. The Full Court of the
Supreme Court considered these proposals in its meeting held on 11" October,
2012 and reiterated the earlier similar resolutions of the Full Court adopted in 1097
and 1999 to not accept the proposals. The Govemment has abided by this

decision.

44




Based on another request received on 10" June, 2014 from the
Govemment of Tamil Nadu, the Govemment has again written to the Chief Jugtice

of India on 04.07.2014 in this regard.
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GOVERNMENT OF INDIA
r e MIMNISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 2545

TO BE ANSWERED ON FRIDAY, 1% August, 2014

Pending court cases

2046 SHRI PRAMOD TIVWARI
Will e Minister of LawW AND JUSTICE be pleased 1o state:

ta)  the current status of pending cases as on 1 January, 2013 in Supreme Court,
High Gourts of the country and districts courts of all States and Unian Territaries:

(b}  the number of cases pending for more than 20 years, greater than 10 years and
|E'5; than 20 years and greater than § years and less than 10 years, respaciively,
an

(c}  the measures being taken for speedy delivery of justice?
ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
{SHRI RAV] SHANKAR PRASAD)

(a} to fcy ¢ The data on pendency of cases is maintained by Supreme Courl and High Courts,
Mg per the information available. 55570 cases were pending it Suprems Cour af India as an
1.7.2014, Cetails of age wise cases pending in the High Courts and District and Subardinats
Lourts as on 31.12.2013 are given in Statements at Annex — ! and Annex — 11

Dizpaszl of casas in cours fallz wilhin the domain of judiciary, 10 order to create an
enatling environment for judiciary o deal with the problem of pendancy and backog of cases,
the Government has sol up Mational Mission for Justice Delivery and Legal Reforms, The
major inttiative undear tha Mational Mission relate to Infrastructure Development for Subordinate
Judiciary and Computerzation of Courts. The Central Government has provided financial
assiglance fa the tune of Rs 2,198 crores to State Govermments and Union Tarritenas for
upgradation / construction of count complexes and resdential units for judical officers in the
last three years. Under the e-Courts Project 13,227 courts have been computerized by
31* March. 2014. Compuierization of cours would enable th2 courts fo exercise greater
control aver managemeant of cases in the docket, It will also provide designated services ta
fhe litigants and the [awyers. In order to reduce government litigation in courts the Central
Government has encouraged the States to pofify their [ftigation policies which contain
provisions for weeding out infructicus cases and promote dispuie resaiution through
alternative machanisms. The Govarnmant is also lcoking into the areas prone 1o sxcessve
Itigztion for adopting suitable policy and legislative measures to curb such higation.
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Annex-|
Statement referred to in Rajya Sabha Unstarred Question No. 2546 regarding "Pending
court cases™ for reply on 1" August 2014

Afe-wise Breakup of Pending Cases in High Court a2 on 31.12.2013

51, High  Type of Case Years | Total
Ne | Court Ota1 [1tc5 | 6to10 | More
year years | years | than
old ol old 10
years
B LI I —— old
1 | Allahabad | Civil | 70160 | 194064 | 184330 245977 | BL5431
= | Criminal 44677 | 112061 105809 | B47Z0 | 347967
Total i 114837 | 307925 289939 | 330637 | 1043298
2 JAndhra Civil 34432 | D0171| 58328 | 18403 201475
| Pradesh )
[ Crirminal BOBO | 17054 5203 7 310034
! | Total : 42613 107225 | 64221 | 18500 | 232458
3 Bombay | Civil B402E | 115984 | T1uBd | 47035 | 258831
B Criminal 12448 | 18768 | 11921 6760 | 40006
B Total 7E476 | 124752 93904 B4705 | 349837 |
4 | Caloutta | Civil | 24156 | 58733 58321 | 24137 | 183353
Criminal 4718 | 12086 14120 @051 | 3@ars
Misc. Cases of High court{ Appelizte Side)” - = . asdd
i | Circuil bench situated in the A & N lsland” - - - = 435
f _ Total - ' 26874 FORZS TO441 30188 2B000E
5 | Delhi Crvil 13052 | 24855 | 8492 [ 2531 40000
=  Criminal 5410  ah#5 | 2508 | 1200 | 15852
B Tatal 18471 31280 | 11000 | 3791 G4652
§ | Gujarat | Civil 3 16318 20282 | G0BE | 15448 | 60131
Criminal R 7074 | 993n | s357 | sz | 31B22
| Total 22390 | 30221 | 414442 24500 | 91953
[T Gubati Civil i0A4z | 20223 | 2468 1| 23534
| Sriminal - 2926 | 3402 | 1060 0| 7378 |
Total 13768 | 23626 | 3618 1| 40912
& |Himacha! | Civi 16104 | 29005 1 7705 1111 | 54015
Fradesh o
Cnminal 1465 3388 1182 1B F055
Total " {7573 | 32484  BBEBT | 1129 | 60073 |
9 [ Jammu | Civil 26891 | 400BS 18198 | 4620 | 87794 |
Skashmir | [ —
Criminal 2746 28TH 329 K G244
i Total = 29037 | 42761 16527 | 4713 93038
10 | Karnataka | Civil 75834 | L1007 | 12021 517 179370
Criminal na40 | 10673 914 BE 17503
Total B1774 [ 101680 | 12935 533 196972
11 | Keralz il JES36 | SBT18 | 12598 | 3F21 99573

80



81

Criminzl | 5132 | 16195 | 10066 293 |  a2586
Total 31668 | 72912 23584 | 4014 | 132159
12 | Madras  Civil | 183450 | 158482 | 80061 | 17580 490383
Criminal 44650 1796& | 3000 529 | B70ES |
Total 228140 | 216850 | 93970 ' 18519 | 5567479
Age-wige Breakup of Pending Cases in High Court as on 31.12.2013
Ehﬂ High Court  Type of Case Years [ Total
hﬁ to1| 1toB6| Sta10]| Morethan
_ year old | years old [ycars ald | 10 years old |
13 Madhya Civil ' 35783 G405 1 38331 640 174665
Fradesh _
Criminal 17742 | 38287 | 20233 10634 A5545 |
Total 53075 | 132348 58664 17624 | 261611
14 | Crissa [ Civil 243900 71322 43247 20125 1BETH4
Criminzl 17762 BRTH 7633 | A75T 38025
B Total | 42882 BO183 | 51080 32862 206822
(15 | Patna Civil 24055 38870 | 6068 10803 TAEOE
| | Criminal 18313 21062 B300 4554 | BZIER |
_ Total 42368 | 59962  143&H 15457 | 132155
16 | Punjah & Civil 40831 GZE2E 407354 RE731 200549 |
Haryana ] et
Criminal 20645 2R166 14237 #1831 2211
] | Total 61476 B7794 | 54586 58094 262760
17 | Rajasthan | Civil SOBEB4 | 118429 | 51866 33A41 244020
[ Criminal [ 18283 19870 | 15358 13168 H3620
1 Total 66167 138233 | 67226 | 36009 307640
18 Sikkim Ciwil 54 T4 3 | 0 T
Criminal 25 { i 1] 25
F Total 84 24 2| o 120
19 | Uttarakhand | Givi 4063 BETA 2041 186 15269 |
Criminal 2200 9487 | B8 42 F417
Total 6263 | 11466 | 2729 298 | 20686
Z0 | Chhatisgar | Civil 5724 12344 BATE 2200 27148
| | Criminal 2588 TO48 3728 3532 16953
Total 8312 19392 | 10803 5832 44139
71 | Jharkhand Civil 0350 21407 5671 1582 38001
' Criminal 8402 13840 | 10152 | 2477 34057
Total 17851 35247 | 15827 4033 72958
22 Tripura Civil 1934 | 1052 810 7| 4743
' = Criminal 414 401 275 b 1041
Total 2548 2393 1086 7 SHI4
2% | Manipur Cinvil 1034 7283 .Aé'l . 13 A7E1
il . | Crirminal 41 59 Y] o gz




| Total

_ 1075 2304 | as 13 | 3853 |
24 | Meghalaya | Civi 539 574 2 0 1115
Criminal a7 27 0 0 74|
Total 585 601 2 0 1189
All High Courts Total civll : 759477 1373898 | 725528 613100 | 3372003
All High Courts Total criminal 248321 368721 244363 149619 1011024
| Grand Total of all High Courts 1007798 | 1742619 989691 | 662713 4462705 i
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Arnnex-fi
Staterment referred to in Rajya Sabha Unstarred Question No. 2545 regarding “Pending
Court Cases" for reply on 1™ August 2014
5 Age-wise Breaku Pending Cases in Subordinate Courts as an 31.1 2.2013
|I.II:.l StatesUTs | Case Type ] Years B Total
Ote1ysar 1tofyears Stoi0years = More than 10
] old old nid years old
1 | &ndhrs Fradesh il 165153 283530 JIETR 5055 475547 |
Criming 202523 277484 I 5521 SRS |
B Total 355776 EE1144 SB405 10887 EERTTE:
- Arurachal Pradesh i 204 260 211 kK a0
Ciminal 2357 1168 azf | aed | 5240
. Tofal 64T 1425 1037 1049 BATE
A3Ear] Civdl 21972 47725 A128 70 B
Cririnal A8551 SRR 15175 2431 178015
Total 90323 136664 19304 3161 Z4R4TE
4 Rihar Cril TR 101530 70752 | 14RRE TR
Criming 416005 BO31E1 IAATEC 113633 | R25ES
3 3 Total 494474 704481 450519 148236 1807782 |
I =hhatizgart: i 172463 5371526 _ Tdaa 27TE 61112
Crimiral Ba127 100357 1516 12804 208004
Total BO490 131883 D064 17879 | 285116
F | Gos Ciwd 8451 ART 70 | 170 15052
rinal dad: | 2486 4l 132 12651
i Total 17523 | 10151 2180 1839 | 34703
] Guyarat Cral 1 CA 2053 155685 100578 _ B5030E |
Coinal 484714 579622 TEAG 166145 1602063
' Total 595218 B43163 432026 | 285474 2226371
E | Haryana Cial Ga161 TATGEE 3401 | 424 245385
Crirmiral T 14905 144z 108 00074
[ Total 243415 286662 19343 724 BESGED
2 Hirzichal Pragest Ciil b 44188 B30 AGT 24080
| Crirminz| 54124 | 72542 77 273 17470"
T Total 127258 116725 14068 740 | 258751
10 . Jamimu & Kasare e Crl 45006 2ERE] nROE 1337 TagRT2
Crimins 47282 21802 _BEED 1251 29775
Total 20448 GT452 18173 2568 1TEE4T
11| Jhekrand Civil CIBEST 34710 11257 455" 66435
r—ii Crimina 3596 151617 3B535 TEID 241368
Total BO253 1E6T27 45752 12061 307E5S
£ | Rarneiska Cheil 21&844 310747 GEETS 12817 Bl4863
Crimiral 220350 302205 54053 BEA 585572
Total 433234 613092 122878 2113 1190335
13 [ Karzis C _ i7B3&E 207746 25172 SER0 al5IE2
Crimiral ABVEDE LE4392 15850 fEE G301y
Tatal ET 5961 B32G3T 1162 4619 1354379
4. | Madhya Pragesh i 17171286 111262 24835 T4 2E5355
Criminal 477758 3E1878 CHELE 120438 | Ba2A03
. Total SZSGS4 | 462928 B574E 19330 10BTEEE
Lk [ Bi1§ HIE P Ciwl SEEAR J2LANE 1RLTES THEIR 1055755
Crminal TICOTE BLE 130 | Z55 155 155271 1644645
Total 1136126 1DB0SES | 414908 242743 ZBB4398
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Age-wise Breakup of
=11 States/UTs Case Type

Pending Cases in Subordinate Courts asz on 31.1

T _Years | Total
0to 1 yearoid | 1 to 5 years old | 5 to 10 yoars old | Mora than 10 YEars old |
B | Manipus Civ 247G a3 Sacd T EI7E
] S il ER A 2187 1182 a7z 7633
Total SE440 4290 1776 a5 12907
14 | Meghal g %7 =
HignalEya il e T B2 251 [ERE
. Crimir! 714 1235 421 143 ZE16
| Total | 1022 2000 1042 377 4441
T8 | Mizzram il 104E A25 53 1 511
Criminal 1020 GEE 1 o 156
Total 2064 85 a0 1 S0
15 | WNagalara Covil FEE) Aoy 5 1| 1318
Cerriral T 74l 188 135 ang
Total 1471 1147 | 254 436 | 331E
20 | Caiska Cial Grdsa 111322 SAbEE 20854 | 233714
Crimins! 138139 455621 PEEEM 85253 0 S01z14
B Total 155602 466543 “ZESTEE 06117 | 1134448
21 | Punst Civ 102651 138801 1404 1431 2heEry
7 Crirnal A4 121085 11462 703 | Z3ETES
Total 235165 260884 | IERDE 2184 | 823759
L | Rajasthan Gl 0G| 226277 GEIEE 23882 | 428177
Criming! 20777 512604 20530 Lrapd 023704
Total 360744 730026 288728 93385 | 1451681
3 | Sikiim Cvil 17 as 3 2 261
Cormiral a0 188 A o 564 |
[ - Total 561 275 ] i 845 |
24 | Tamil Mezu il 375A65 STETES TRORT 17590 | mda7nd
i Crim mal 117343 ZABBES Fie B T3405 | 44311-
|| . Total 433204 23468 136637 36002 1288315
ES | Tripura Coivil 40ES ARG 476 E3E] ARED
' Crimin| AT 13034 | T 3057 | BOEES
Total 44509 17830 3090 4785 BBT1E
6 | Littar Fradesh el 43010 DEnEy ZEZETR 1AT444 | 1205332
Comiral 1407500 TARETRETT TG 05 400722 | £1BETE
Tutal 1832004 2218726 ~ DGAGET BETHRGE | SE04986
27 | Untarashand il 10965 | 1 5RA 2Ed 1251 1410
Crm aal EI36E B TE4E 270 | 122244
= — Tatal 84320 T4282 | 10052 400G | 152654
28 | \Wesl Dengal Civil 116BED Z4AF15 121574 B232% | S47551 |
i Cririnal 50555 Tr1144 J25E11 Z9081__ 2C13701
Tatal TT5415 1217958 447485 120403 2561262 |
00| & & M lzand Civil BT 1438 231 T4 2620
s Eriminal T FET WET 9| BTS
' Total 055 6002 | 1318 140 | 11405
G0 Chaadigam il ERAR 11405 1T 208 Z51s
""""" B Crimingl 2TEN onnn 1454 144 | A0EA
Total 34486 21305 IZ7 350 | s87T12
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Age-wise Breakup of Pending Cases in Subordinate Courts as on 31.12.2013

Sl. ' States/UTs [Case Type B Years Tota)
Na Uto1yearold | 106 years old | 5ta 10 years old | More than 10 years old |
31 | Darman & Diu Civil 310 Z53 201 57 | a1
Criminal 02 245 Ba 2F 23
Total B2 508 EI T 93 1703
32 D& M Hawel Ciwil ZB8 | 204 | &7 | pa - -has
Criminal &40 504 411 167 2416
Total 1128 708 | 591 182 3009
33 | Delh: Civil 55340 53307 14605 E197 | 140552
Crinnal 144556 162893 | BAGZE 15501 | 3EAE1S
: Total 200945 236200 73324 21698 522187
34 Lakshadweep Civil 22 121 B 4 125 |
| Zrirninzl = 132 4 1 159
Total E4 263 | 12 5 354
RS | Puducherry Civil 0ES 8173 1510 364 | 17712
Crimina 255 5244 1573 | 18 13636
. Total o761 17422 | 3083 483 30749
Grand total of Clvil cases 273TIZE 3774779 1184233 581815 8277953
Grand total of Criminal cases E4B3576 8047254 2800585 1229462 18560908
Grand total of all Subordinate
| Courts 9220702 11822063 3984819 1811277 26838861
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'ng v Cide GOVERNMENT OF INDIA
Lrsas MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO.2547
TO BE ANSWERED ON FRIDAY THE 01.08.2014

Accountability in judiciary
2547, SHRI AAY ANUR MANJUNATHA:
Will the Ministar of LAW AND JUSTICE be pleased to state:

(a} whether corruption in judiciary is an the rise in the CoLntry;

(b) if s0, the details of the number of coruption cases reported against judges in
various courts including Supreme Court. High Courtz and district courts, State-
WisEe;

iz} the action taken therson; and

{d) the steps proposed fo be taken by Government fo enforce greater accountability
In judiciany?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

(a) to (&) Allzgations of corruption in the judiciary have come to the notice of the
Government and have been reported in the media also from fime to e, As per the "in-

house mechanism™ for the higher judiciary, Chief Justice of India is campetent to receive
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complainte against the conduct of the Judges of the Supreme Court and the Chief
Justice of the High Courts. Similarly. the Chief Justices of the High Courts are
competant to receive complaints against the conduct of their Courts, Administrative
control over the members of the subordinate judiciary in the States vests with the
toncerned High Court and State Government. In view of this, the Central Govarnmeant
do not maintain records of such complaints and has na mechanism to monitor the action

taken on the same.

(d) - There is a propasal to change the existing system for investigation into the
complaints of misbehaviour or incapacity of a Judges of the Supreme Court or High
Courts as well as fo enforce greater accountability. A Bill tiled "The Judicial Standards
and Accountability Bill" was moved by the Government in the previous Lok Sabha. The
Bill provides for a comprehensive mechanism for handling complaints made by citizens
on grounds of alleged misbehaviour and incapacity against judges of the Supreme
Court and High Courts and for taking action against those found guilty after
investigation. The Bill alse lays down judicial standards and makes it incumbent on the
Judges to declare their assets/liabilities. However, the Bill could not be passed and
lapsed due to dissolution of 15" Lok Sabha.

i
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Doy § lele- GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJY A SABITA
STARRED QUESTLON NO.447
(7th Position)
100 BE ANSWERED ON 08.08.20114

Appointment of judges in Supreme Court and Hiph Courts

*447. SHRE1 KN, BALAGOPAL:

Will the Minister of LAW AMD UUSTICE be pleased o state:

{a] whether there i» u practice of Government writing to the Judiclary on
appuintment of judges in Supeeme Court and Tligh Couns;

th)  Ifsa, the demails thereo! for the lust ten vears; and

el whether Governmenl hus any proposal for changing the presone system of
appeintment of judges, 10 5o, the details thereaf®?

ANSWER
MINISTER OF LAY AMND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHREI RAVI SHANKAR PRASAL)

(a)to (¢ A Smarement is laid on the Table of the House,

88



Statement referred (o in reply o parts (a) o (¢) of the Hajya Sabla Starred
Question No.447 to be answerced on 08,05.2014 regarding “Appointment of judaes in
Supreme Court and High Courts’,

fajand (b) : Pursuant to the Supreme Cauet Tudgzment of October &, 1993 read with their
Advisory Opinion of October 28, 1998, the entire process of initistion of propesal for
appointiment o & Judge of the Supreme Court and the Chief Justices of the [izgh Cuourts
rests with the Chiel Tustice of India and for the appointment of Judues of the High Coun
rests with the Chiel Justice of the concemed High Court, However, the Gavernment
periodically reminds che Chiel Justives of the High Courts w initivte proposals in time for
lilling up the existing as well as the anticipared vacancies in the High Cours,

(e) There is & proposal to change the existing svstem for appaintment of Judaes in
the supreme Courl and High Courts amd transfer of Judges of the High Courts.  The

mater i3 under active consideration of the Government.
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GOVERNMENT OF INDlA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
- RAJYA SABHA
TJu-T
STARRED QUESTION NO.448
TO BE ANSWERED ON FRIDAY, THE 8" AUGUST, 2014
Reducing pendency of cases
*448. SHRI BIRENDER SINGH;

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that higher courts and Government Departments
do not work on Saturdays and courts enjoy twenty holidays in a year, besides
Christmas and winter holidays;

(b) whether it is also a fact that lower courts sit on Saturdays; and

{c} whether Government is examining suggestions of the Chief Justice of

India that courts should work 365 days a year to clear the huge pendency of
cases?y

ANSWER

MINISTER OF LAW AND JUSTICE & COMMUNICATIONS AND INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

{a) to () A Statement is laid on the Table of the House.

____________
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Statement referred in reply to Rajya Sabha Starred Question No.4«i-
due for answer on 08.08.2014.

(a} and {b) : Central Government administrative offices do not work on Saturdays
and observe not more than 17 heolidays including Chnstmas, in a calendar year, |
besides 2 restricted holidays. There are no winter/summer holidays.

Warking daysihours in the Suprame Court and in the High Courts in the
country are regulated by Rules framed by the respective Court. The working days
as well as working hours of the District/Subordinate Courts are regulated by the
respective High Court. The Supreme Court and High Courts do not work on
Saturdays. As per information available, the High Ceurts function from Monday to
Friday, but their Registry/ofices also function on Saturdays, except on second or
last Saturday of each month. High Courts generally enjoy twenty holidays in a
year besides Christmas and Winter holidays, Lower courts generally function on
Saturdays except the second or last Saturday of each month.

(a3 MNa formal communication has been received from Chief Justice of India
in this regard. However, from the media reports, it appears that the Chief Justice of
India has suggested to keep the Supreme Gourt, High Courts and trial Courts open
365 days in a year by preparing a calendar for arranging the benches in the
Supreme Court and High Ceourts to ensure that judiciary functions throughout the

year.
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RaJYs SABHA
UNSTARRED QUESTION NO. 3318
TO BE ANSWERED ON FRIDAY 08™ AUGUST, 2014
Infrastructure development of subordinate judiciary

3316. SHRI C. M. RAMESH:

Wil the Minister of LAVW AND JUSTICE be pleased to state whather any tangible result
has IE*EEI'I achieved in strengthening the infrastructure development of subardinate
judiciary, if so, the details thereof, and if not, the reasons therefor?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

Development of infrastructure facilities for Judiciary in the States is the primary
responsibility of the State Governments. However, in arder to augment the resources of
the State Gowernments, a Centrally Sponsored Scheme (CSS) for Development of
Infrastructure Facilities far Judiciary has been in operation since 1983-84. The Scheme
covers upgradation / construction of court complexes and residential units. The State !
UT-wise details of funds released under the Scheme from 1993-94 1o 2013-2014 are
given in Statement at Annex-A,

The prograss of infrastructure development for judiciary in States is monitored by
a committee chaired by the portfolio judge of the High Court as per the directions of
Hon'ble Supreme Court in All India Judges Association cases (LA No 278 in W.F. [C)
N 1022 of 1988). As per the information furnished by various States / UTs fo the
Supreme Court in the above case, 234 new court building and 254 residential guarters

were completed between July 2010 and September 2012,

A hwhwrdhwrh

92



Statement referred to in Rajya
08.08.2014 regarding Infrastruc

GRANTS RELEASED UNDER CENTRALLY
INFRASTRUCTURAL FACILITIES FOR JUDIC]

Annex-4

Sabha Un-starred Question No. 3316 for reply on
ture development of subordinate judiciary

SPONSORED SCHEME (CS3) FOR
ARY

(R&. in Lakhs)

Sl State Release from Release  in | Release In Release in Tatal (1993054
No. 1993-64 ta | 2011.12 201213 2013-14 ta 2013-14)
_ 2010-11
1 Andhra Pradesh | 768345 168500 F353.00 | 200 15one 2%
< Bihar 4036.37 0.0 1524.00 0.00 G860 37 |
L= Chhattisgarh 2907 47 2087 00 000 0.09 500447
[ 4 |Goa E27.03 172 06 .00 | .00 | T3
§ | Gujarat 5371.42 0.00 HE5 00 10000 0 25264.42
5 [Haryana 351642 2135 00 000 363200 D286 47 |
7 | Himachal = = :
Pradesn 160700 0.00 0.00 806,00 231300
E Jammu &
Kashmir 1687 BO | 1035.00 2572.00 3428.00 A722.80
S | Jrarkhand 1505 52 o og 1500.00 TEE3 0] BOSE.52
|10 [ Karnataka 553565 2561 00 7E10 00 10364.00 2745785
11 | Kerzla 3413.30 1160 00 143900 0 00 E087.30
12 | Madhys
Pradesh B382.04 440300 2045.20 5141 0C 18572 04
13| Manarashira 11131 62 12015.00 50870 24 *0000.00 39056 88
14 | Ocisha BOT4.27 [ 241800 1634.00 0,00 5024 27
158 Punjab 2BTT 52 0.00 FB02Z 0] 12000.00 2257002
16 Rajssthan 4788 51 17200 TEE 00 .00 R4 51
17 Tamirady 5835 46 | 0.00 1862 00 734300 1513145
18 Uttarakhand 1635 35 0.00 52976 | 204300 4508.11
18| Littar Pradash 1754257 | 15658 .00 §398.00 12530.00 5512857
20 [ West Bangal 543546 2513.00 GO0 0G0 OS5 45
| Tatal (4) 100103.55 E0543.00 | B1616.00 BOCD0.00 292262.53
NE States
1 &runachal T -
Fradesh = 441 44 §72.00 750.00 D.00 2153.44
2 [ Assam LO2E.4D 2HS0.00 24954 30 0.00 11771 30
3. | Manipur 54171 2,00 | 0.00 1600.00 | 2141.71
4. | Meghaaya 297 00 0.00 0.00 1474.00 1771 00 |
5 [ Mizoram 100955 0.00 70476 81256 2617 26
B Nagaland RS0 B4 182.00 5000 000 4774 54
7. Sikkim 1278 05 000 Sag 5f ZB0Z.54 4E30.39
~d  Tripuia 1007 25 0.00 1405 B0 281050 | 5305 45
Total (B) 1464244 4031.00 7204.78 850000 |  3537B.ZZ
UTs
1. ABN lslands 3ME55] GO0OGO 000 | 0.00 995,55
2. Chandigarh 3400.85 500 00 (¥ ¢e] 0.oa 3900.85
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3 | Dadra & Nagar | '
Haveili 208.25 500.00 0.00 0.00 708.25
4 Daman & Diu 100.00 0.00 0.00 0.00 120.00
5. | Delhi 3E47 08 | 2250.00 2000 00 0.00 7aST.08
6 | Lakshadwsep ~ 5128 000 0.00 | 0.00 51.28
7. | Puducherry 1896.58 125000 L0 0.00 3145.58
Total (G} 078996 5000.00 2000.00 0.00 16789.96
Grand Taotal
({A+B+C) 124635.93 59574.00 TOB20.78 | BOS00.00 344430.71

FERFESENA YA N A A A
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SOVERMMENT oF e R
MIMISTRY OF Law SME JUSTICE
BEPARTMEHT 0F by TIGE
oy e 3
RANTH S4BHA
UMSTARRED QUESTION WO, 3317
TO BE AnsweRzsn Ok FRIDAY, THE g™ AUGLST, 2014

Special courts for Voimen, aged nersons snd children

32317, SHEI HaLraTARU D5,
¥ill tho Minizeer of LAWY AMD JUSTICE be ploaseg tg state:

(=) whether it = proposed to set up spacizl speedy couris for Womsn, aged
PFersons and children in the country, if =0, the datzils therzaf:

By whether some suggesiion: have been received iy the mattsr from
experts, if so, the details tharzol; and

{c) whether some time-lmit iz Eropased to ba fixsd far dispesa! of such
Cases in such courts?

AHREWER
MIMISTER OF LAW & JUETICE Ano
COMMUMICATIONS 2 INFORMATION TECHNOLOGY
{(SHRI RAVI SHANKAR FRAZSEDN

{=}tolc]); Setting up of subordinate cowrts nciuding specisl courte foar
speady trial of cases relating to ocrime =gaist wamen, #fed persans and
children is tha responsibility of the Staie Governments under ihe
Sonstitution of Indiz, Howover, Governmeant bas written o {fhe Chilef Jusiices
of the High Courts 15 wonstituie Fast Track Cowrts (FTos] for speady trial of
the pending rape cacee i district/subordinate Courts having a high pendency
of such eases ang io monitor the progress of these cases. The Chisf
Ministers of States have baen reguesied lo provide financial support to ke
High Courts for setiing up FTCs for cases of crim2 against women, In the
Joint Conferenco of Chiar Minlstars of States and Lhief Justices of the Hiek
Courts hald an 7 sprdl 20132 it wesn decided thai the Etzin Sovemments
shall, in consuliation with the Chigy Justices of the respective High Cowrts,
take necessary steps o estzblzh suitabic rumber of Fast Track Courts far
offences agsins: woimian, chlldren, differantly zbizd PErECns, senier aliizens
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and marginsijzad seEciions of the soCisiy

and provide ACEguats funde far ik
FUrpasa,

A5 par the FEporis recaivad frem Siais Bovariimm

=MiE, 2TH spacis) CoUts
fiave bean sat Upldesigngted for CcE58s of o

M= ag=inst wormen,

Leglsiative Provisions have bage mads by the Government far setting
“P of special courts fur speady trial of offences aosinse children. Section 5
of tha Commissions Tor Protection of “hild Rights shet, 2005 Rrovides that for
the purposa gf providing specdy trial of offences =gainzt children oy af
vioiation of chilg righis, the State Government may, with the concurrence of
the Chief Justice of tha High Gourt, by notifieation, Specify a2t legzt 4 LOUrE in
the State or specily, for cash district, 2 Court of Session o be 4 Childien's
Court to try the szld effence. Section £2{1) of the Protection of Chlldran from
Fexunl OYsnces Act, 2012 provicdes that fer the surposes »f providing =
Epeedy irlal, the Siate Covernment shaj i consultation with the Chisf
Justice of tha High Court, hy notifleation in the Official Gazette, desionats for
2ach district, a Court of Sesaion to be 5 Speclal Covr: to try the offencas
under the Act provided that of = Cour of Session is nedified as a Childran’s
Court under the Commissionz for Frotection of Chilg fights Act, 20035 op a
E;insclal Court dasignatad for similar Furpazes undet sny other lz2w for the

tima being In force, then, such caut shall be deamed to be a Sgeeial Courd
uridar this zection,

of the District Judges to the use =f provisicns under Ssectians 157, 309 and
32T of the Code of Criminal Procsdure with 2 Yiew 0 examination ey
withessos an g day to day bBazls, Heeping adjournments at a bare b iy
and expediting trial of cases Involving hoinous erimes susl as TS e,
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEFARTMENT OF JUSTICE

RAJYA SABHA
UNSTARRED QUESTION NO. 3320
TO BE ANSWERED ON FRIDAY, 8™ AUGUST, 2014
Pendency and disposal of cases of various High Courts
4320, DR. BHALCHANDRA MUNGEKAR
Wil the Minister of LaW AND JUSTICE be ploased to state.

{a) the number of cases pending in varicus High Courts and the Supreme Court as
on 31* March, 2014;

(b} out of them, how many are of original, civil and criminal nature, respectively. High
Court-wise details thereof: and

(c) how Govemment plans to dispose of these pending cases?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a3 to { c): The data on pendency of cases s maintained by Supreme Court and High
Courts. Az per available infarmation. 64,330 cases were pending in Supreme Court as
on 01.04.2014. Details of civil and criminal cases pending in the High Courts are given
in Statement at Annex—!.

Disposal of pending cases in varicus caurts is within the domain of the
Judicrary. In order to create an enabling enviranment for judiciary. the Government has
set up Mational Mission for Justice Delivery and Legal Reformz. The major initiative
under the MNational Mission relate ta Infrastructure Development for Subordinate
Judiciary and Computerization of Courts. The Central Government has provided
fnancial assistance to the tune of Rs, 2 158 crores to State Governmentz and Union
Territories for upgradation / construction of court complexes and residential units for
judicial officers in the last three years. Under the 2Courts Project 13.227 courts have
bean computerized by 31* March, 2014, Computernization of couris would enable the
courts to exercise greater control over management of cases in the docket. It will also
provide designated services to the litigants and the lawyers. In order to reduce
government litigation in courts the Central Government has encouraged the States to

97



natify their litigaion policies which contain provisions for weeding out infructuous cases
and promote dispute resclution through alternative mechanisms. The Govemment is
dlzo looking into the areas prone to excessive litigation for adopting suitable policy and
legislative measures to curb such litigation.

wrk AT TEYVEr O AA LA A
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_ Annex-|
Etal:er_nent refarred to in Rajya Sabha Unstarred Question No.3320 regarding "Pendency
and disposal of cases of various High Courts” far reply on 8" August, 2014

__ Pendency of Civil and Criminal Cases in High Courts as on 31.12.2013
| 3l. No | High Court Caze Type  Pendency As on 31.12.2013
1 Allahabad | Civil 635431
Criminal = 34THET |
Total 1043398
F Andhra Pradesh [ Ciwil 201425
Criminal 31034
Total ! 232459
3 Bombay Civil _ 269931
I3r||'_r1i|'ial [ 49906
Total 349837
4 Calcutta Civil 230317
IC Criminal 49689 |
i L  Total 280006 |
§ | Delhi Civil 49000
 Criminal 15652
i Total ' 64652
f | Gujarat Civil 60131
e Criminal 31822
| TD‘!?l 21953
7 Gauhati Ciwil 33634
Criminal 7378
i | Total 40912
@& Himachal Pradesh Civil | B _ =24al13 |
Criminal G055
Total 60073
g Jammu &Kashmir Civil B7TE4
Zriminal 0244
Total - 83038
10 Karnataka Civil o 179379
Criminal 17583
Total 196872
] Kerala - Civil Q9573
Criminal 32585
Total 132159
12 | Madras = Civil 480353
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= | Criminal &7 006
Total 557479 |
13 Madhya Pradesh Civil 174665 |
Criminal BEO4E
Total 2681611
Sl. No | High Court Case Type Pendency As on 31.12.13
14 Orissa Civil 168754
Crirminal 38028
Total 206822
15 Patna Civil 79806
Criminal 52258
s Total 132155 |
16 Punjab & Haryana Civil 200549 |
Criminal 62211
Total 262760
i Rajasthan Civil 244020 |
i Criminal BAB2D
= . Total 307640
18 " Sikkim Civil g5
L | Criminal 25
| | Total 120
19 Uttarakhand | Civil 15260
B | Criminal 5417
_ Total 20686
20 Chhattisgarh Civil 27146
Criminal 168493
Total 44139
21 " Jharkhand Givil 38001
Criminal 34957
Total T2958
22 *Tripura Cvil 4743
i Criminal 1081
— Total 5834
23 [ *Manipur Civil 3761
' Criminal 02
Total 3853
24 *Meghalaya Civil 113
Crirminal 74
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| | Total 1189

All High Courts Total civil 3438967
All High Courts Tetal criminal 1023738
_ Grand Total of all High Courts 4462705 |

Source: Above sfatement is complied on the hasms of figures recedved frarn e High Coort
“Cperatonalization of 3 new High Courts was notfied on 23 Mareh 2013

L bl T PR T T
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Frehit, Chefe

GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTICN NO._3321
TO BE ANSYWERED ON FRIDAY THE 08.08.2014

Judicial Appointments Commission Bill

3321. SHRI B.K. HARIPRASAD:
Will the Minister of LAW AND JUSTICE be pleased to state:

{a) whether the Judicial Appointments Cormmission (JAZ) is lkely to replace the
Supreme Court's Collegium system of appaointing judges to the apex court and
High Courts;

ib} whether Government is considering amendments in the JAC Bill to get over the
provision that requires the Leader of QOppastion to he a member of selection
comimittee that will choose the panel; and

(c) whether the proposed amendment in the JAC Bill will be modeled on the CWC
Act, and if so, the details thereof?

ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAY]| SHANKAR FRASAD)
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(a) to (c: The Government praposes to change the existing svstern for appointment
and transfer of Judges in the Supreme Court and High Courts by establishing the
National Judicial Appointments Cammission (NJAC) with a view to broad base the
process of appointment. The matter is presently under consideration of the
Government.

L2 2
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTIGE
DEPARTMENT OF JUSTICE

RAJYA SABHA

UNSTARRED QUESTION NO. 3322
TO BE ANSWERED ON FRIDAY, 8™ AUGUST, 2014

Pending court cases In West Bengal
3322. SHRI VIVEK GUPTA:
Will the Minister of LAW AND JUSTICE be pleased 1o state:

{d) the details of total pending cases in courts in West Bengal;

(e} the details of the number of jud ges and judicial officers in courts of West Bengal,;

it whether az par a recent study of National Court Management System (NCMS), the
number of pending cases in courts are going ta grow by about 15 percent: and

(gl if 50, the steps taken by Government for judicial refarm and to improve the judge /
population ratio?

ANSWER

MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION TECHNOLOGY
(SHRI RAV| SHANKAR PRASAD)

() to idy: The dala an pendency of cases is maintained by Supreme Courl and High Courts, As
per available information, 2,580,008 cases were pending in High Count of Caloutta and 25,61 262
cases wers pending in District and Subordinate Cours in the State of West Bengal as on
31.12.2013. Sanctioned strength of Judicial Officars in District and Subordinate Courts of the
State of West Bengal and Unicn Territory of Andaman & Nicobar Islands was B34 as on
J1.92.2013, The approved strength of Judges in High Court of Calcutta was 58 as an
J1.08. 2014,

Disposal of pending casas in various courts is within the domain of the Judiciary., The
‘Palicy and Action Flan’ document formulated under the Mational Court Management
Jystems (NCMS) set up by Supreme Court has estimated that with the increase in
literacy, par ¢apita income and population, the number of new cases filed sach year
may go upto fifteen {15} crore per anrur over the next three decades.

In arder to create an enabling environmaen! for judiciary, 1he Govarnmeant has sat up
Matianal Missian for Justice Delivery and Legal Refarms. The major initiative undar the Natianal
Mission relate to Infrastructure Developmant for Subordinate Judiciary and Computerization of
Courts.  The Central Government has provided financial assistance to the tune of Rs, 2,108
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crores lo State Governments and Union Temitories for LUpgradation ¢ construction of court
complexes and residential urits far judicial cfficers in the last three vears. Under the eCourts
Froject 13,227 courts have been camputenzad by 31% March, 2014, Computerization of couns
walld enable the courts to axercise greater control over managerment of cases in the docket, it
will also provide designated services to the litigants and the lawyers

o enable the High Courts fo claar the backiog of cases, the Chief Justice of India has
Quen in-principls concurence to the jaint recammendation In the Chiaf Ministers / Chigl
Juslices Confarence to incresse the sanctioned glrength of High Courts by 25% of the existing
srength.  The High Courts and State Gowvernmants have been requested 1o canvey their
censent to the proposal, keeping in view the existing vacanciss, as also the reguiremeants of
additicnal court rocm intrastructure, staf ang budget, Specific propasals in respect of High
Courtz of Delhi, Himachal Pradesk, Jammu & Fashmir, Madhya Pradesh and Punjab & Haryana
have been recaived from the State Governmeants, and appraved by the Han'ble Chisf Justica af
Indiz. In the case of other High Courts, the State Governments have bean reminded 10 expedite
their concurence.

A8 a result of concerted efforts made by all stakeholders the 2anclioned strength of
udicial officers ! judges In the District and Subordinate courls has increazed from 17715 as an
1122012 to 19421 as an 31.12.2013.

LEEREERR R 2 L EL b oy ol
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AN

GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO.3324
TO BE ANSWERED ON FRIDAY THE 08.08.2014

Creation of All India Judicial Service

3324, DR. PRADEEP KUMAR BALMUCHU:
Will the Minister of LAW AND JUSTICE be pleased to state:

[a) whe_ther it is a fact that Government is contemplating on creation of new All India
Judicial Service in line with 145 and IPS. if so, the details thereof

{b) whether Government has sought views of State Governments in this regard;

ic) whether any objections have been raised by States in regard to creation of sush
new senvice, if sa, the details thereof, and

(d} the benefits of the unified All India Judicial Service and hurdies being faced in its
implementation?
ANSWER

MINISTER OF LAW AND JUSTICE AND COMMUNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)
(2] to {d): A comprehensive proposal was farmulated for the constitution of an All India
Judicial Service [(AlLS) in arder to strengthen federal governance, attract the best lalent

in the judiciary. promole national integration, and estabiish standards of governance.
The proposal was approved by the Committes of Secretaries in Movember. 2012, The
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proposal was included as an agenda item in the Conference of Chief Ministers of the
States and Chief Justices of the High Courts held in April, 2013 and it was decidad that
the issue needs further deliberations and consideration. Therefore, the views of the
State Governments and High Courts have been saught again an the proposal.

LE 2}
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Presi Cidle GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO.3325

TO BE ANSWERED ON FRIDAY THE 08.08.2014
Filling up of vacancies of High Court Judges

3325. DR. E.M. SUDARSANA NATCHIAPPAN:

Will the Minister of LAW AND JUSTICE be pleazed to state:

(a) whether Government proposes, to adopt the pre 1893 proposition with regard to
appointment of judges and to fill up the vacancies an fast track: and

(b} if sa, whether there iz any time-frame to fill up around 200 vacancies in High
Courls?

AMNSWER

MINISTER OF LAW AND JUSTICE AND COMMUMNICATIONS &
INFORMATION TECHNOLOGY

(SHRI RAVI SHANKAR PRASAD)

i@} and (by The Governmeant praposes to change the existing system for appointment
and transfar of Judges in the Supreme Court and High Courts by establishing the
Mational Judicial Appointments Cormmission (NJAC) with a view to broad base the
process of appointment. The matter is presently under active consideration in
consultation with varicus stakeholders. The Minister of Law and Justics has writlen o
hief Justices of High Court=s to take steps to expedite the filling up of vacancies in High
Courts.

wAN
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NN
GOVERNMENT OF INDIA
MINISTREY OF LAW & JUSTICE

DEPARTMENT OF JUSTICE
RAJYA SABHA
UNSTARRED QUESTION NO. 3326
TO BE ANSWERED ON FRIDAY, THE 8™ AUGUST, 2014

Pending court cases
3326, SHRI LAL SINH VADODIA:
Wil the Minister of LAWY AND JUSTICE he pleased fo state:
(a) whether it is a fact that the pending cases in all courts of the country are
rizsing continuously;
{b) if 50, whether Government is planning to control it; and
{) if so, how and by when and if not, the reasons therefor?

ANSWER
MINISTER OF LAW & JUSTICE AND COMMUNICATIONS & INFORMATION
TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(&) : The data on pendency of cases is maintained by Supreme Court and High Courts
Az per available infarmation, number of cases pending in Supreme Court. High Courts
and Subordinate Courts during last three years are as under:

At the end of the year 2011 2012 2013

Supreme Court 58 518 66,602 65,349

High Courts 4322198 4434191 4462705
| Subordinate Courts 268,886,307 2,68 80203 2.68.38.861

ib) & (c): Disposal of cases in cours falls within the domain of the judiciary. In order ta
create an enabling environment for judiciary to deal with the problem of pendency and
backlog of cases, the Government has set up National Mission for Justice Delvery and
Legal Reforms, The major initiatives under the National Missian relate to Infrastructure
Development for Subordinate Judisiary and Computerization of Courts, The Central
Government has provided financial assistance to the tune of Rs. 2,188 crores to Slate
Governments and Union Terrtorias for upgradation / construction of court complexes
and residential units for judicial officers in the last three years. Under the eCourts
Project 13,227 courts have been computerized by 317 March, 2014, Computerization of
courts would enable the courts to exercize greater control over management of cases in
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the docket. |t will also provide designated services to the litigants and the lawyers. In
order to reduce government litigaticn in courts the Central Government has encouraged
the States to notify their litigation policies which contain provisions for weeding out
infructuous cases and promote dispute resolution through alternative mechanisms. The
Govemment is also looking into the areas prone to excessive litigation for adopting
suitable policy and legislative measures to curb such litigation.

Lk S s b T T
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